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Before the Hon’ble National Green Tribunal Sitting at Pune

il J |

Original Application No. 36 of 2023

Hiren Mayurbhai Rathod Petitioner
V/s.
State of Gujarat & others. Respondents

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT NO. S.

Denish Manojkumar Bhalodia, Male, aged 30 years,

orking at Survey no-94, P.O. Pratapnagar, Savli Jarod

oad, Savli, Vadodara-391121, Gujarat. Respondent no.5
// partnership firms one of partner, solemnly affirm on oath

and state as under:

(1) [ respectfully state that I have gone through the Original
Application filed by the applicant and since I am made a party to
this application and I am aware about the facts, I am filling this
affidavit in reply for the limited purpose to oppose this petition.
However, I reserve my right to file further detailed affidavit in

reply, if needed be.

(2) I respectfully state that without dealing with averments made
and contentions raised in the present Civil Application para -
wise, | hereby deny the same generally and except which are
specifically admitted by me herein below and my non-denial of

any of the averments may not be kindly be construed as an



(3)
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admission on my part which I will clarify at the time of hearing

of the present civil application.

[ respectfully state that regarding facts mentioned in the para (1),
the petitioner had not approached this hon’ble tribunal with
clean hands and present application seems to be filed with
malafide intention to pressurise respondent no.5. On perusal of
the petition it seems to be suspicious as the similar petition with
the same facts, allegation and prayer is filed before the Hon’ble
Gujarat High Court under the title of the public interest litigation
being the writ petition (PIL) no. 13 of 2022 by changing the
petitioner person. But it seems that in hand in glow with each
other both false litigations are being filed to harass respondent
no.5 herein and there is a Nexus between both the petitioner /
persons. However, to the best of my knowledge, information and
belief, The Gujarat high court PIL, petitioner person namely
Sheelvani M. Barot has inbuilt interest in this litigation as she is
indirectly connected with the one of the competitor company of

the deponent. Therefore, for the same alleged cause when one

“associated with various causes for the protection and safeguard

of environment and he has won numerous accolades from
various dignitaries for his work in the filed of the environment
but petitioner had not put any supporting documents to

authenticate his so-called achievements /work.
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(4) I respectfully state that facts mentioned in the para (2), are the

factual aspect therefore no comment is offered but as far as
allegations against the respondent no. (5) are concerned, no such
a kind of noncompliance is done by the respondent no.5 herein

and nothing has resulted into the serious damage to the

I respectfully state that facts mentioned in the para (3) the
applicant had tried to misguide Hon’ble Court by framing wrong
substantial question of environment in present application. In
fact, at no point of time respondent no.5 had done any breach of
the condition, rules which is endangering the life of the people at
large or making any kind of pollution which is affecting the people
at large or environment or not done any serious explosion in

factory premises.

(6) I respectfully state that the facts mentioned in paragraph (4) are
pertaining to the factual aspect of respondent no. 5 business, so
the reply of the same is not required to be given here but the
crucial question which arises out of this is that the present
applicant is able to produce Annex A documents which are
actually private documents of respondent no.5 and not available
in public domain for the general people. So, it creates doubt that,

4 How present applicant is able to get access to such a private
document, which are only available with respondent no. 5 or
available with respondent authorities. It is further stated that if

anyone asks for such a document under RT] act in that case also
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concerned authorities are supposed to take consent of the
respondent no. 5 firm first and thereafter such
information/documents can be shared or given to the RTI
applicant subject to prior' permission of present responder no. 5.
Even otherwise, if such information is obtained under the RTI
Act, 2005 and relying upon same documents, if application is
filed then it’s not maintainable. This Hon’ble Tribunal in the case
of ‘Ajay Bhosale Vs Union of India & Ors’, in O.A. No.63 of 2019’
has held that obtaining an information under RTI Act, does not
become the cause of action to file the Original Application before
this Hon’ble Tribunal. On this ground itself, this Original
Application is not maintainable and this Hon’ble Tribunal has no
jurisdiction to hear and entertain the present Original
Application and thus, the same is liable to be rejected. Copy of
the order passed in OA No0.63 of 2019 is annexed hereto and

marked as ANNEXURE - R-1.

[ respectfully state that facts mentioned in the para (5) are factual
aspect so no further comment is offered for it but it is clarified
that after verification of required documents & after conducting
the Inspection visit to the location of the plant, Consent to

Establish (CTE) was issued as per the prevailing law of the land.

[ respectfully state that facts mentioned in the para (6) are not
disputed as it pertains to the factual aspect. So, no comment is
offered here but it is clarified that before issuing CC & A to the
gspondent no. 5, the concerned authority had Inspected the unit

d verified the terms and conditions of the consent to establish
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-CTE and compliances with Hazardous Waste Management
Rules, 2016, Guidelines for Pre-processing and the applicable

rules amended from time to time.

(9) I respectfully state that facts mentioned in the para (7) pertained
to the procedure of the hazardous waste management aspect

therefore no comment is required to be offered.

(10) I respectfully state that facts mentioned in the para (8) are denied
and not accepted by the respondent no. 5 herein. It is submitted
that the that Respondent No.5 has not indulged in rampant
pollution and has not been violating the any provisions of
Hazardous Waste (Managenient, Handling transboundary
movements) Rules, 2016 and during carrying hazardous waste

through tankers/ trucks from one place to the other place or

during such transit, no solid waste is being dumped/left on the
road and environmental safety of the villages and health of
population at large is not at stake or not at risk as stated and

highlighted by applicant herein.

(11) I respectfully state that facts mentioned in the para (9) are not
true and not accepted by the respondent no. S and denied herein
too. It is further stated that the applicant without any kind of
evidence or supporting document is making serious allegations

with a malafide intention to close the business of the Deponent

herein. In fact, respondent no.S is collecting the Industrial
; ardous waste from the Various Member Industries and

ducting Pre-processing of the said waste to prepare the
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Alternate Fuel Resource (AFR) for the purpose of Co-
processing. It is pertinent to note that respondent no. 2, 3 and
4 authorities are promoting industries, who are engaged in Pre-
processing and Co-processing of the Industrial Hazardous waste,
and helping the nation in saving the environment and keeping
earth clean. It is further respectfully submitted that the
Respondent no.5 Unit has been inspected by the team of
Respondent No. (2) board, and verification of the well-developed
facility with all the compliance of the said rules and guidelines
has been verified and crosscheck by respondent authorities by
official visits time to time. It is further denied that Answering
Respondent no.5 is lacking the statutorily required facilities for
storage, handling and dis_charge of solid and hazardous waste. In
fact answering Respondent no.5 has well developed facility for
the storage as per the rules and guidelines framed under
Hazardous waste Management time to time and Respondent no.5
has developed the storage facility with the covered and concrete
shed with the various preventive safety mechanisms and other
controls with dedicated storage areas as per the characteristics
of the receipted waste. There is also a Unique Identification
System with the database to identify each consignment along
with a coding system to identify the Nature of the waste. So, in

any circumstance, the Answering Respondent no.5 is not in
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Co-processing guideline by CPCB is attached hereto as Annexure
R2. There is “Standard Operating Procedure” (SOP) is also
framed and followed by the Answering Respondent no.5 unit with
the compliance of the framed guidelines and rules by the

regulatory authority for the Management of the storage area and

waste. The Answering Respondent no.5 has developed the facility
for the handling and process of the hazardous waste in line with
the Hazardous Waste (Management and Transboundary
Movements) Rules, 2016. Various Safety and Environment
protection provisions are also provided in the Process areas and
respondent no.5 Unit is taking utmost care to prevent any
violations of the applicable rules and guidelines for the Handling
and Processing of the waste at every Process area, the Answering
Respondent is strictly adhering to follow the Standard Operating
Procedure (SOP) and Compatibility Test with the compliance of
the said rules and guidelines as applicable by the regulatory
- authority for the Hazardous waste Management. The Answering
Respondent no. S5 unit has also provided the suitable and
sufficient Environment and Safety Provisions at each Process and
Handling areas as well. It is further stated that answering
respondent no.5 dispose off the pre-processed waste to the co-
processng at the various cement industries, which are authorised

for the same by the Respective Pollution Control Board and

Respondent No. 2, board as well. The Respondent no.5 follows

‘»\5 2\ & \\the Online XGN System for the disposal of the waste developed

-

=y

/by the Respondent No.2. There is Online Live data available of
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each and every disposal of the waste by the Respondent no.5

So, there is always live tracking of each consignment available

with the Respondent No. (2) and close loop system is also there

through the XGN.

(12) I deny that the Answering Respondent no.5 unit discharges the
solid and hazardous waste on and around the land on a day-to-
day basis. There is no Air Pollution and soil Pollution is done by
the Answering Respondent. It is also denied that the Answering
Respondent Unit handles the waste in improper manner and
illegal storage, handling and discharge of waste is done, as
mentioned above the unit has a well developed facility for the
same with compliance of the applicable rules and guidelines of
concerned respondent authorities. It is denied that the
Answering Respondent no.5 unit spreads the toxic smell. The
Answering Respondent no.5 is not in violation of the
Environment Protection Act by any means. In fact, the Answering
Respondent no.5 Unit is focused on Protecting the
Environment. [tis further denied that the villagers residing near

/ the unit have been suffering from various diseases of lungs, skin
and allied allergic problems, The Answering Respondent unit is
conducting the Periodic Medical check-ups of workers and

\\employees at every interval of times, the summary of the Latest
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Medical Check-up is annexed hereto as Annexure R3. It is

further stated that no villagers has raised any kind of complaint
of grievance before the concerned authority till today against the
respondent no.(5) company and concerned respondent

authorities had not found any fault with respondent no.5

company.

(13) I respectfully state that facts mentioned in the para (10) are
denied and not accepted by the respondent no. 5. It is denied
that on account of illegal/improper storage, handling and
discharge of the solid and liquid waste in the open places, the
water beneath the soil is getting contaminated and Deponent
Respondent No.5 has also not installed Effluent Treatment Plant.
In fact, false fabricated story is created by applicant to misguide
the Hon’ble Court. If para 17 of the application is compared with
the para 10 then it becomes crystal clear that petitioner in the
one para says that respondent number (5) is not having the ETP
(Effluent Treatment plant) facility at the unit and in another para
petitioner says that ETP facility is non function at respondent no.
(5) unit. so say of petitioner can't be believed as he is trying to
blow hot and cold at the same time and he had not approached
the Hon’ble court with clean hands. If page number 70 is peruse,
it is the visiting report of Gujarat pollution control board, which
) ;1‘;;»« makes crystal clear that ETP is fully operational continuously

and efficiently.

(14) I respectfully state that facts mentioned in paragraph no. 11,

12, 13, 14 are not true & are incorrect and are denied herein. The
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applicant is trying to prejudice the Hon’ble court by highlighting

half facts & and not putting clear detail and complete factual

information before The Hon’ble Court. In fact respondent no.
entered into the waste pre-processing business in December
020. Detailed Inspection report of visit conducted on
,/ Z 29.10.2021 by Respondent No-2, board is attached hereto as

Annexure-R4. And thereafter only, Respondent no.5 unit was
permitted to be re-opened on satisfying the compliance of all
closer notice points and Respondent No S unit has submitted the
Bank Guarantee in the Favor of Respondent No-2 board and was
compelled to pay interim EDC charges by the Respondent No 2,
board. Now respondent no. 5 is running unit upto mark as per
guidelines of respondent authorities. It is further respectfully
submitted that with the limitation of information, complaint
against the Respondenet No-5 unit was again received to the
Respondent No-2 board in the year 2022 and Respondnent no-5
unit was inspected by the officials of the Respondent no-2 board
on dated 11/02/22, the detailed inspection report by Respondent
No-2 board is annexed as Annexure- R2. Advocate of the
petitioner Shri Hardik K. Dhandhukiya has complained to the
Respondent No-2 board regarding the “non-Complying the
guidelines for pre-processing of Hazardous waste, Transportation
of Hazardous waste and CCA conditions.” Against Respondent
No-5 unit in year 2023, Respondent No-2 board has inspected
the Respondent No-5 unit against the received complaint on date

20.03.2023 and there was no non-compliance were observed by
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the Respondent No-2 board, detailed Inspection Report is
attached hereto as Annexure- IYRS. Thereafter, now all the legal
norms of environment law as well as a GPCB are being strictly
/| followed by the present respondent no. (5) company and nothing

wrong or breach of any rule, law as stated in the present

application is being done as on date today.

(15) I respectfully state that facts mentioned in paragraph no. 15,
16, 17, 18 are not true & are incorrect & are denied herein. It is
further stated that time and again respondent no. 2
authority officers have visited the premises of respondent no.5
unit and they have suggested the Improvement points to the
Respondent no S unit. As & when they found something against
the environment law, respondent authorities’ officers have
immediately issued notices etc. in past but, there was no other
violation of the environmental law was observed by the
Respondent no-2, so unnecessary applicant is trying to prejudice
Court by making false fabricated allegations of nonaction by the
respondent authority against the respondent no.5. The

compliance of the suggested points of Improvement Notice were

dated 08.06.2022, same is Annex here as Annexure R6.

(16) I respectfully state that facts mentioned in paragraph no. 19 is
not true & are incorrect & are denied herein. In fact, respondent

no. 5 had made an application for expansion of their business.
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So in response to it respondent number 2 authority’s officers had

o,
=y

\ visited the premises of the respondent no.5 and given Inspection
3\
\

ol

A\ .{‘)Report dated 31.08.2022 and asked for the revised proposal for

| <L)

o/ the application. Respondent no. 5 had given the detail reply along

with the necessary document to expand the business.

(17) I respectfully state that facts mentioned in paragraph no. 20 is
not true & is incorrect & is denied herein. The applicant is trying
to highlight the issue of non supplying of appropriate databases
pertaining to recycling solid waste/ liquid waste. In fact, The
answering Respondent was issued Show cause Notice by the
Respondent No. 02 regarding the Miss Match of the Data in the
annual return and by the rectifying the same by the Respondent
No. 02, there was no mismatch in the data found, the same was
subsequently accepted by respondent number 2 and the
grievance raised in the notice date is 30/9/22 was satisfied and
no penalty was imposed upon respondent number S as per said
notice. Annexed herewith and marked as Annexure R7 are
Notice dated 30/09/22 and its reply dated 08/10/22 of
responding number S. The applicant has level allegation against
the response number S that unit is creating air pollution, noise
pollution which damages environment in fact respondent
number S has obtained the environment monitoring report from
the authorise GPCB approved schedule II environmental auditor
NABL Accredited laboratory ISO/ IEC 17025 -2017 ISO

N
X ":3\\450022018 Certified from Shri green environmental Laboratories.
)

\
~ \ < \\
AR~
e
\
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Annexed herewith and marked as Annexure R8 environment

monitoring report.

(18) I respectfully state that facts/grounds mentioned in the
paragraph no. 21 is not true & are incorrect & are denied herein.
The respondent no.5 deponent reserve his right to file further
| affidavit if required any in future at the time of arguments of the

present application.

(19) I respectfully state that facts mentioned in the para 22 and 23
are denied and not accepted by the respondent no. 5. In fact,
applicant had suppressed material facts and made false
allegation without any supporting documents or cogent proof of
evidence, and filed present application with malafide intention to
shut down the business of the deponent at any cost. Therefore,
no cause of action subsists to file present false application as all
allegation level against respondent no.5 company are baseless
and without the any documentary proof. So, no breach
of environment law, rule or regulation is done the respondent no.
5 unit. Therefore no such violation or breach of any law is done
by the respondent no.5 as stated in application and hence,
principal of law which are mentioned at para 22 are not

applicable to respondent no.5.

(20) I respectfully state that facts mentioned in the para 25 are denied
and not accepted by the respondent no. 5. A similar nature of the
petition is filed before the Hon’ble Gujarat High Court under the

title of the public interest litigation being the writ petition (PIL)
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no. 13 of 2022 by changing the petitioner person. Therefore, two
imilar kinds of litigation are being filed against respondent no.5
/before two different authorities, which is nothing but misuse of

the legal machinery to harass respondent no.5.

(21) In reply to Paragraph No. 29, the respondent no. 5 submits that
as the applicant has not come with clean hands before the
Hon’ble Tribunal, therefore Hon’ble Court may not give any
indulgence to the applicant and the application / petition may be

dismissed with heavy cost.

Whatever stated herein above is true and correct to the
best of my knowledge and belief.

Solemnly affirmed on the day of 17t August 2023 at

Baroda.

Place: Baroda
Date : 17/08/2023

Identified by me,
Explained by me

in vernacular language.
Advocate/clerk

olemnly Affirmed / Declared

B!m%«?"’

MG SION EXPIRES 30 JAN 2025

11-[0412.02,5

MY COM
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Annexure R-1

Item No. 4 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

(By Video Conferencing)

Original Application No. 63/2019(WZ)
(I.A. No. 100/2019 & [.A. No. 86/2021)

Mr. Ajay Jayvantrao Bhosale
..... Applicant
Versus

Union of India through MoEF&CC & Ors.
....Respondent(s)

Date of hearing: 01.12.2022

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER

Applicant : Mr. Nitin Lonkar, Advocate

Respondent(s) : Ms. Manasi Joshi, Advocate for R-1, 6 & 7
Mr. Aniruddha Kulkarni, Advocate for R-3 to 5
Mr. S. Swaminathan, Advocate for R-8 & 9/PCMC
Mr. Saket Mone along-with Mr. Abhishek Salian,
Advocates for R-11/PP

ORDER
1. Today this matter is listed on the issue of limitation against which

objection has been filed by the learned Counsel for the Applicant.

2. Heard the arguments of learned Counsel for the Applicant Mr. Nitin
Lonkar and learned Counsel for Respondent No. 11/Project Proponent-

Mr. Saket Mone along-with learned Counsel Mr. Abhishek Salian.

I.A. No. 86/2021(WZ)

3. This [.A. has been filed by the Respondent No. 11/Project
Proponent (PP), praying for dismissal of the Original Application No.
63/2019(WZ). The main ground which has been set up in this application
is that Original Application is time barred, therefore, it requires to be

dismissed at the threshold itself. The core issue raised by the Applicant is

Page 1 of 10



183

that the Respondent No. 11 did not obtain prior Environmental Clearance

(EC) with respect to the project in question.

4. As per the Project Proponent (PP), he commenced the construction
and excavation in the year, 2012, therefore, the cause of action in respect
of the alleged construction first arose in the year, 2012 which is well over

07 years from the date of the filing of the present Original Application.

S. The Sections 14 and 15 of the National Green Tribunal Act, 2010
provide for 06 months from the date when the cause of action first arose
within which the Original Application ought to have filed. Therefore, if the
06 months period is calculated from the year 2012, it would expire in the
year 2013 and as regards Section 15, it provides for 05 years period from
the date of cause of action first arose, which too would expire in the year,

2017, while the Original Application has been filed on 14.08.2019.

6. The learned Counsel for the Respondent No. 11 has drawn our
attention to para no. 40 of the main petition, where-in it is stated by the
Applicant that the Project Proponent carried out illegal construction on O

sq. mtrs. to 18500 sq. mtrs. vide sanction dated 24.11.2016.

7. As per the Applicant in O.A., the Project Proponent had intention to
go on beyond 36,500 sq. mtrs. vide sanction dated 31.03.2018. The civil
construction activity is recurring process. The Project
Proponent/Respondent No. 11 has increased the project capacity from O
sq. mtrs to 18500 sq. mtrs. from 2011 to 19.05.2018, therefore, it is

nothing but a recurring cause of action for building construction activity.

8. The Applicant in Original Application had obtained information
through online search and under RTI Act from 2017 to 18.05.2018 and
thereafter had sent legal notice through Counsel to the Respondents

inviting their attention towards the violations committed by the Project

Page 2 of 10
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Proponent. Therefore, the cause of action first arose on 15.06.2019 when

SEIAA issued a Show Cause Notice to the Project Proponent.

9. Therefore, 06 months period from 15.06.2019 should be counted,
which would end on 14.12.2019, while the present application has been

filed on 14.08.2019, therefore, it is within time.

10. As per Respondent No. 11/Project Proponent (PP), the above
contention of the Applicant in Original Application is absolutely false
because the Applicant is trying to establish the date 19.05.2019 as the
date, when the first cause of action arose on the basis of his having
obtained information under RTI. It is further argued by the learned
Counsel for the Respondent No. 11 that any person may move an RTI
application on a particular date of his choice in order to create cause of
action so as to bring it within the period of limitation in order to initiate
legal proceedings, which cannot be allowed to happen because that is not

the intent of law.

11. The learned Counsel for the Respondent No. 11 has placed reliance
of the Judgment Jai Javan Jai Kisan and ors. v. Vidarbha Cricket
Association and Ors. [MANU/ GT/0006/2017], where-in relevant para no.

11 is as follows:-

“11. Conjoint reading of Section 14 and 15 of the National
Green Tribunal Act reveals that essentially any application
moved for claiming reliefs there-under must necessarily
present a Civil case wherein substantial question relating to
environment or environmental damage arising under the
enactments specified in the Schedule-I of the Act (including
accident occurring while handling any hazardous substance)
is involved. We are, therefore, of the considered opinion that
it is the substantial question relating to the environment or
environmental damage as aforesaid which gives rise to the
cause for an action under the provisions of National Green
Tribunal Act, 2010. In the present case, the question raised is
about restoration of the environmental damage on account of
injury to it as a result of raising VCA Stadium without EC or
consent to operate under the provisions of Schedule-I Acts viz
Environment (Protection) Act, 1986, the Air (Prevention and

Page 3 of 10
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Control of Pollution) Act 1981 and Water (Prevention and
Control of Pollution) Act 1974. As stated herein above, the
causes of injury are insufficiency of Effluent Treatment Plant
(ETP), open species, parking spaces and tree cover. These
facts were very much manifest when the VCA stadium
became functional in the year 2008. In our opinion, therefore,
the cause of action for the present Application arose first
when the VCA stadium became functional. There is nothing in
the Application to state that these injuries stood compounded
further to actuate the Applicants to initiate the action in the
present case as framed.”

12. Thereafter, the learned Counsel for the Respondent No. 11 has
placed reliance on Graminee Environment Development Foundation v.

Balaji Infrastructure Ltd. & Ors. [(2017) SCC Online NGT 1098], where-in

relevant para nos. 11 to 13 are as follows:-

“11. Section 15 (3) of the NGT Act, 2010 in clear terms
requires the Application for restitution of the property
damaged to be made within the period of five (5) years from
the date on which cause for such relief first arose, and
provides for discretion to the Tribunal to condone delay for
‘sufficient cause’ if the application is filed within further
period of sixty (60) days and no further. In the present case,
the Applicant avers that the cause of action first arose on
24.2.2015, when the letter was addressed by the Member
Secretary, Maharashtra Coastal Zone Management Authority
(MCZMA) to the Collector, Raigad to take action in respect of
the grievance made by the Applicant and yet no action was
taken by the authorities. The Applicant has further revealed
in her Application that she has been making several
complaints to the Authorities about the said grievance, first
such complaint being made on 15.9.2014 to the Divisional
Commissioner, Konkan Division, Navi Mumbai. Reading of
the letter dated 24.2.2015, Annexure °I to the Application
(Pg.81) reveals the nature of grievance made by the
Applicant. In short, the Applicant was aggrieved by the
alleged illegal blasting work, storage of minerals and
reclamation by Dighi Port Ltd. Similarly, the grievance made
with complaint dated 15.9.2014 is regarding alleged illegal
work of reclamation of seashore and filling rocks at village
Nanavali and intertidal land encroachment without EC by
Dighi Port Ltd, and Balaji Infrastructure Ltd.

12. In our considered opinion, making of grievance of the
kind in the present case by writing a letter cannot be
constituted as ‘cause of action’ but the actual act or its
consequence constitutes ‘cause of action’ in any case. In the
present case, cause of action has arisen as a result of
blasting work as well as dumping of rocks etc. by Dighi Port
Ltd and its holding Company Balaji Infrastructure Ltd in the
said land.

Page 4 of 10
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13. A perusal of the Application gives some clue as to when
such acts of blasting of hills and dumping of material
excavated started. The Applicant has pleaded in her
Application that Respondent No.1 encroached upon 3km of
seashore of village Nanavali and without permission of any
Gout. Authority dumped soil and rocks there. It is further
pleaded that Respondent No.l1 has been doing illegal
activities of levelling, blasting, excavation of land, filling of
land space with soil, dumping huge rocks and artificial land
spaces without any permission; and in spite of such
illegalities going on, Respondent Nos. 2 to 7- Gout. Authorities
did nothing. The Applicant in her pleadings referred to EC
granted in the name of Dighi Port Ltd on 30th September,
2005 for construction of Port at village Dighi, Taluka
Shrivardhan, District Raigad and states that she does not
challenge or dispute anything about such EC or any work at
Dighi Port and her only grievance is that Respondent No.1
has encroached upon the property and extended various
kinds of constructions beyond consented area. These facts as
pleaded if read in conjunction with the plaint in Regular Civil
Suit No.4 of 2009 filed by the Applicant in the Court of Civil
Judge, Junior Division, Shrivardhan, do make sense as to
when alleged activity had started. At para-7 of the said
plaint, the Applicant has categorically stated that on
26.12.2008 the defendant (therein) i.e. Dighi Port Ltd came at
the land adjacent to the house of the Applicant in order to
make encroachment and reclaimed the land, and this
highhanded activity of Dighi Port Ltd was resisted by the
Applicant with objection that they cannot reclaim land by
blasting the hills and dumping rocks at the said land. A clear
fact emerges that the act of blasting the hill sides, dumping
materials illegally and reclamation of land, first started in or
about December, 2008. Thus, cause of action for the present
Application clearly arose in or about December, 2008.”

13. Based on the above provisions of law, it is vehemently argued by
the learned Counsel for the Respondent No. 11/Project Proponent that

the present application is time barred and needs to be dismissed on that

ground alone.

14. During argument, the learned Counsel for the Applicant in Original
Application has pointed out that he is relying on para no. 18.25 & 18.26
of the reply affidavit dated 26.10.2021, mentioned at page nos. 981 to

986 of the paper book, which are as follows:-

“18.25. I state that, this Hon-ble Tribunal in the matter of
"Forward Foundation, A Charitable Trust and Ors. Vs. State
of Karnataka and Ors. (OA No. 222/2014) Judgment dated
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7t May, 2015”, reported in 2015 SCC Online NGT 5 in
dealing with the issue of limitation and cause of action has
specifically held as follows-

“24. The expression 'cause of action' as normally
understood in civil jurisprudence has to be examined with
some distinction, while construing it in relation to the
provisions of the NGT Act. Such 'cause of action' should
essentially have nexus with the matters relating to
environment. It should raise a substantial question of
environment relating to the implementation of the statutes
specified in Schedule I of the NGT Act. A 'cause of action’
might arise during the chain of events, in establishment of a
project but would not be construed as a 'cause of action'
under the provisions of the Section 14 of the NGT Act, 2010
unless it has a direct nexus to environment or it gives rise to
a substantial environmental dispute. For example, acquisition
of land simplicitor or issuance of notification under the
provisions of the land acquisition laws, would not be an event
that would trigger the period of limitation under the
provisions of the NGT Act, 'being cause of action first arose'. A
dispute giving rise to a 'cause of action' must essentially be
an environmental dispute and should relate to either one or
more of the Acts stated in Schedule I to the NGT Act, 2010. If
such dispute leading to 'cause of action' is alien to the
question of environment or does not raise substantial
question relating of environment, it would be incapable of
triggering prescribed period of limitation under the NGT Act,
2010. [Ref Liverpool and London S.P. and I Asson. Ltd: v.
M.V. Sea Success I and Anr., (2004) 9 SCC 512, J. Mehta v.
Union of India, 2013 ALL (I) NGT REPORTER (2) Delhi, 106,
Kehar Singh v. State of Haryana, 2013 ALL () NGT
REPORTER (DELHI) 556, Goa Foundation v. Union of India,
2013 ALL (I) NGT REPORTER DELHI 234].

25. In contradistinction to '‘cause of action first arose),
there could be 'continuing cause of action', recurring cause of
action' or 'successive cause of action. These diverse
connotations with reference to cause of action are not
synonymous. They certainly have a distinct and different
meaning in law, 'Cause of action first arose' would refer to a
definite point of time when requisite ingredients constituting
that ‘cause of action’ were complete, providing applicant right
to invoke the jurisdiction of the Court or the Tribunal. The
Right to Sue' or 'right to take action' would be subsequent to
an accrual of such right. The concept of continuing wrong
which would be the foundation of continuous cause of action
has been accepted by the Hon'ble Supreme Court in the case
of Bal Krishna Savalram Pujari & Ors. v. Sh. Dayaneshwar
Maharaj Sansthan & Ors., AIR 1959 SC 798.

18.26 Further I state that, the Forward Foundation
Judgment was challenged before the Flon'ble Supreme Court
in the matter of Mantri Technoze Pvt. Ltd. Vs. Forward
Foundation, Civil Appeal No. 5016/2016 reported in
(2019) 18 SCC 494 has specifically held vide judgment
dated 5% March, 2019 and has confirmed the said judgment

Page 6 of 10
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of Forward Foundation and even the Review petition of the
same has been dismissed vide order dated 06/08/2019 and
has thus become final and binding.

"In fact, in the original application before the Tribunal
there was no mention of the provision under which it was
being filed. It is well settled principal of law that non-
mention of or erroneous mention of the provision of law
would not be of any relevance, if the Court had the
requisite jurisdiction to pass an order. It would be mere
irregularity and would not vitiate the application or the
judicial order of the Tribunal”

The NGT Act being a beneficial legislation, the power
bestowed upon the Tribunal would not be read narrowly.
An interpretation which furthers the interests of
environment must be given a broader reading. (See
Kishsore Lal v. Chairman, Employees' State Insurance
Corpn. (2007) 4 SCC 579, para 17). The existence of the
Tribunal without its broad restorative powers under
Section 15(1)(c) read with Section 20 of the Act, would
render it ineffective and toothless, and shall betray the
legislative intent in setting up a specialized Tribunal
specifically to address environmental concerns. The
Tribunal, specially constituted with Judicial Members as
well as with Experts in the field of environment, has a
legal obligation to provide for preventive and restorative
measures in the interest of the environment”

"The Tribunal has also jurisdiction under Section 15(1)(a)
of the Act to provide relief and compensation to the
victims of pollution and other environmental damage
arising under the enactments specified in Schedule L
Further, under Section 15(1)(b) and 15(1)(c) the Tribunal
can provide for restitution of property damaged and for
restitution of the environment for such area or areas as
the Tribunal may think fit. It is noteworthy that Section
15(1)(b) & (c) have not been made relatable to Schedule I
enactments of the Act. Rightly so, this grants a glimpse
into the wide range of powers that the Tribunal has been
cloaked with respect to restoration of the environment.”

“Section 15(1)(c) of the Act is an entire island of power
and jurisdiction read with Section 20 of the Act. The
principles of sustainable development, precautionary
principle and polluter pays, propounded by this Court by
way of multiple judicial pronouncements, have now been
embedded as a bedrock of environmental jurisprudence
under the NGT Act. Therefore, wherever the environment
and ecology are being compromised and jeopardized, the
Tribunal can apply Section 20 for taking restorative
measures in the interest of the environment.”

15. The Applicant in Original Application has also placed reliance upon

the important dates and events, which have been quoted by him in para
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14 of the reply affidavit, mentioned at page nos. 926 to 928 of the paper

book, which are as follows:-

“14. IMPORTANT DATES AND EVENTS:

I state that, the following events and dates are very
important to understand the collusion between the
Government Authorities and Respondent No. 11-PP and

tactics,

favouring practices adopted by

Committee Members and Respondent No. 11-PP;

the Joint

Sr. Events Date
No.
1. | 1st Application for EC 07.09.2013
2. | 1st Show Cause Notice by SEIAA & 30.08.2014
PS- DoE
3. | 1st Withdrawal Communication for SCN 10.03.2015
4. | 1st Consent to Establish 10.03.2015
5. | 2nd Application for EC 30.06.2016
6. | 2nd Consent to Establish 12.10.2017
7. | 3rd Application for EC 06.10.2018
8. | Notice/ Complaint of Original Applicant 19.05.2019
9. | MPCB Ist Site Visit by Field Officer 10.06.2019
10. | 2nd Show Cause Notice by SEIAA & 15.06.2019
PS- DoE
11. | MPCB 2nd Site Visit by SRO-2 27.06.2019
12. | Filing of OA 14.08.2019
13. | First Order of NGT 22.10.2019
14. | Service to Joint Committee of SEIAA & 02.11.2019
MPCB
15. | Personal hearing given to PP by PS-DoE 11.11.2019
16. | 2nd Withdrawal Communication for SCN 16.11.2019
17. | Second Order of NGT 10.12.2019
18. | Joint Committee Visit to project site 15.12.2019
19. | Architect Certificates prepared on 20.12.2019
20. | Joint Committee Report filed to NGT 07.01.2020
21. | Third Order of NGT issuing Notice 86 05.02.2020
Show cause to PP
22. | Service to the Respondent No. 11-PP 15.02.2020
23. | Grant of ex-post facto EC 18.02.2020
24. | Appeal No. 26/2020 filed on 19.03.2020
25. | Fourth Order of NGT 13.07.2020
26. | Respondent No. 11-PP Reply Affidavit 24.09.2020
Sworn on
27.| Respondent No.  11-PP filed 24.09.2020
28. | Fifth Order of NGT 03.09.2021
29. | Respondent No.  11-PP filed 06.10.2021
86/2020 filed on
30. | Respondent No. 11-PP Corrected 09.10.2021
Reply Affidavit served on Original
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| | Applicant | | =

16. He has argued that in this case, there is recurring cause of action
and therefore, the date which has stated in his application i.e.
15.06.2019, when the SEIAA issued a Show Cause Notice to the Project

Proponent, should be treated to be the date of cause of action.

17. We have heard the arguments of the parties and perused the record
and also have gone through the Judgments, which have been relied upon
by both the parties, we find that as far as legal position is concerned,
Sections 14 & 15 of the National Green Tribunal Act, 2010 provide as

follows:-

“Section 14:- Tribunal to settle disputes.-

(3) No application for adjudication of dispute under this
Section shall be entertained by the Tribunal unless it is
made within a period of six months from the date on
which the cause of action for such dispute first arose:

Provided that the Tribunal may, if it is satisfied that the
applicant was prevented by sufficient cause from filing
the application within the said period, allow it to be filed
within a further period not exceeding sixty days.”

Section 15:- Relief, compensation and restitution —

(3) No application for grant of any compensation or relief or
restitution of property or environment under this section
shall be entertained by the Tribunal unless it is made
within a period of five years from the date on which the
cause for such compensation or relief first arose:

Provided that the Tribunal, may, if it is satisfied that the
applicant was prevented by sufficient cause from filing
the application within the said period, allow it to be filed
within a further period not exceeding sixty days.”

18. According to the Applicant in Original Application, as per his own
pleadings which are stated in para no. 40, it is clear that construction of
the project by the Project Proponent was started in the year 2011 and

continued till 19.05.2018. He states that he had obtained information
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through online search and under RTI from 2017 to 18.05.2018.
Thereafter, he had sent legal notice through Counsel on 19.05.2019.
According to him, the SEIAA had issued first Show Cause Notice on
15.06.2019. Therefore, that date should be taken to be the date of cause

of action, which first arose.

19. We are not inclined to accept this argument because according to
his pleading, he had full knowledge in the year 2011 itself when the
construction had started. The pretext of having come to know about this
project being constructed through RTI on a later date as stated above
appears to be only in order to bring the present Original Application
within limitation period. We agree with the learned Counsel for the
Project Proponent (PP) that it is very easy for any person to use RTI to
seek information for any project on any date chosen by him. We are of the
considered opinion that such kind of practice cannot be allowed. We are
not inclined to accept the argument made by the learned Counsel for the
Applicant in Original Application and are convinced with the argument
raised by the learned Counsel for the Respondent No. 11/Project
Proponent. We find that this Original Application is time barred, hence

this Original Application stands dismissed as time barred.

20. All connected [.A.s also stand disposed of.

Dinesh Kumar Singh, JM

Dr. Vijay Kulkarni, EM

December 01, 2022

Original Application No. 63/2019(WZ)
(I.A. No. 100/2019 & I.A. No. 86/2021)
P.Kr
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Annexure R-2

| Gujarat Pollution Control Board |_PCBId: 75614 |
' ':::‘;w-"“\“.:ﬁ ( Inspection Report ) - Air,Water,Hazardous
i gy~ {Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)
1 |Industry Details GEO CLEANER LLP | Outward No: 39797-03/03/2022 J
Email : PLOT NO:94,
geocleaner9299@gmail.com TOWER H 402, AARUNI RESIDENCY BILL, VILLAGE: BIL, VAD.ODARA
» Survey No. 94, Pratapnagar, Jarod Savali Road, Old Samlaya, Savali 391121,
Telephone : vadodara ,
7600444441 Pratapnagar - 391410
DIST : Vadodara, TAL : Savli , SIDC : Not In Gidc
Inspection Id: 638714 ( Routine Visit ) Ro Name : Vadodara
2 |Type/ Scale/Sector / Status : RED / SMALL / Common treatment and disposal facilities(CETP, TSDF, Ewaste
i recycling, CBMWTE, effluent conveyance project, incinerator, solvent/acid recovery
-t \ plant, MSW sanitary landfill site) / In Operation
3 | Inspection Dt & Time : 11/02/2022 13:50 / Air , Water , Hazd  Person Contacted : Denish Bhalodiya-Partner
| 4 |Env Audit Detail : Sch:N.A, , Year: ,OnDt:
: Commissioned Dt : 15/04/2020 Production Start Dt : 01/05/2020 Applicability of CRZ Rules : No
5[ Water Consumption in Kilo Lts Per Day __ Ind: 7.500 g B e e o il A
L5 aste Water generation / Discharge (klpd) : Ind: 2.000 Dom: 2.500 Tubewells: 0
;_'7 Consumer No.(Electric Meter): Source of Water Supply: Borewell PR
8 | Disposal Mode of Industrial /Domestic: _  __ Zoro Discharge/ Septic Tank
' 9 ]_)lschargc Pt/ Final Receiving Body (Ultlmate) ZLD/ -
!10 Status of water consent Under the Water Act, 1974: AWH-110736- 30/09/2025 Last Inward I83092 15/ I ):”’P"OI(JR I} i
N s, St g LS AR S B YEIRE S e & ;
i11 Ffﬂuent Ureatement plant (ETP) : Units, if provided and status :
e o o s e e o s S i Bt B S ST
!_iij‘\jhg_t!l_m Industry is a member of CETP ? No 7
113 Boilers=0 , DG Sets=0 , Flue Gas —1 Process =1 , ETP Cap = 0, Capacity of All =-
APCM Details : Scrubber
. [Fuel Used : Ido
__|Stack Attached to : .... Any Other,D.G. Sets
14| TSDF Name:  Not Regd with any TSDF
15 “ab Charges Pending: NIL__ _~ "~ Water Cess Charges Pending:_ NIL _
1f Last Eny_ Form V 2()_19:2{1207 U Water Cess Return : HW Monthly Return 2022-{}1
| 17| Last 3 Legal Action :
J Insp Dt Act Leg Dt For Insp ID IR-Leg Type Out No
{ o |1_29102021 | REV 10/11/2021 3MT, 625804 REV DIR 605908
| [ 25082021 | DIR 12/10/2021 ~ EPA,IMM, 617507 DIR__| coM | 603254 '|
! Monthly Patrak Data Last Return : 202201 HAZD Waste Disposal : 2028.910 (44 Trucks)
Electricity Units Consumed in month Water Consumed in month Effluent Discharged in month
Production - 0, ETP - 0, APCM - 6112 Meter Reading - 0, Kilo Litre - 10 Meter Reading - 0, Kilo Litre -0

03/03/2022 1/5 ( Through XGN )
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7N N
t
i ekt s S Wom s 5 |
W ’?9 Q Q )‘A
il U5 v B :
N P

PCB Id: 75614

; o ( Inspection Report ) - Air,Water,Hazardous
(Under Bection 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

i
Bigermeia

lfoelieralﬂomervation

t&L | - | Ts the Industry in Operation ?? Yes
a | -| R.O File No -
[h - | Industry Operating without CCA No.
¢ |- | Has Production exceeded (last 3 MTHs) than CCA-Qty | No.
Any products-NOT in CCA, manufactured-Last 3
d |- No.
MTHs
le | - | Foul Odour/Fugitive Emission/Bye Pass in Premises ?? | No.
Ir - Industry Name CHANGED in recent times ?? No.
¢ | - | Has Regn with CETP or TSDF expired ?? No.
h | - | Seperate Energy Meter for A.P.CM ? N.A
I | - | Provision of any STAND-BY Pump ?? N.A T
(Adr Related
i no fuel. Stack is provided with exhaust &
@ | - | Fuel Type confirmitive with CCA ? Yes mechanism for control of VOC emission within
processing area.
b | - | Av. Fuel Consumption EXCEEDING CCA limits No. One standby DG set provided with 125KVA
ke | - | APC Measures confirmitive with CCA conditions ?? Yes
d |- | ALL APCMs are in operation Yes
e | - | SMF availability Provided
‘l i Thick Smoke observed in Flue Gas/Processes ?? No.
& |-| ph of Scrubbing Media as per requirement ?7? Yes ot
‘!; E | Ultimate Disposal of Scrubbing Media N.A
" {~| MNos of Samples: Stack & Ambient 0,0
E;El\’[ ;
18 _: Where Authorization Under BMW Rules 2016 obtained ? i Its a preprocessing feility for co processable haz
| Provide Authorization No. / Date waste ligid /solid and semusolid
'Haz Waste Related
| B
6 ~!1—— Haz waste Catg confirmitive with CCA Yes
;'! | - 1 Fi.W generation exceeding CCA limits No.
s bt Collection, Storage, Treatmnt, Disposal Facility v
Adequate ?? e 136 o~
d | - | Reusing or Recycling of Haz Waste by Industry ? By SELF
LogBook / XGN Manifests / Disposal Records TALLYING i
€ 1= on Fully
if |-] Stock of Haz-Waste (@ premises/Whether EXCESS ? pl ref crux
\'g _| Reeycler/ Actual user has valid Authorization under Vs Its a preprocessing [cility for co processable haz
: rules 6 or 9 of HOWR-2016? waste ligid /solid and semisolid
‘ Installed capacity of the plane based on machinery
15 installed (Capacity of Machine,No. of Batch/Day,Annual| pl ref crux
‘ Capacity)
. Technical capability and equipment complying with the 2
L ] SOP/Guideline? Yes pl ref doc uplo'ddcd herewith
[. (| Is unit complying the conditions gives in v T
) || SOP/Guidelines? ; &
i,li - | Facility is adequate for the applied process Yes
| | - | Passbook {s maintained? Yes Passbook issued to the unit
n | - | Details of PLI; if applicable applicable .
n | -| Details of safety spects provieded by the facility pl ref doc uploaded
‘0 _ | Seprate storage:area for Haz. Waste for the utilization Y
[ or 2eneratim_1__fr0m the process is provided? =
i | - | Quantity of Hazardous waste procured as per CCA? Yes
Water Parameter
b I - | Source of Water Supply Borewell
¢ |-| W.W.G is EXCEEDING the CCA Limits No. iy i
[(E - | W.W Disposal as per the Consent Counditions ? Yes ¥
$3/03/2022

2/5 ( Through XGN)
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V;mﬁ.._/N ( Inspection Report ) - Air,Water,Hazardous o
H - . "
‘%"’ (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Sectibfi*10 ofEP Act 1986)

Gujarat Pollution Control Board - [ PcB1da: 75614 |

e | - | Was the ETP in operation ? Batch Wise 3
f | - | Treatment System ADEQUATE to handle existing effluent | Adequate
g | - | Did u observe ANY ILLEGAL Discharge ?? No.
h | - | Nos of Samples collected 0
Remarks :
Q™

e

§7 " Observations during Inspection, PCB-ID: (75614 )

Unit was visited under routine monitoring after words a complaint from received Mrs. Sheelvanti M Barot
through HO email dtd 16/02/2022. Industry has also submitted a letter dtd 21/11/2021 for rectification in CCA
order specifically 1) replacing manufacturing activity with pre processing of Hazardous waste to prepare
Alternate Fuel ( AFT) for co incineration (co processing) 2) addition of reception of waste in authorization and
3) authorization to operate facility to prepare fuel for co processing since industry is pre processing facility.
Details report along with point wise compliance to check list for preprocessing facility is enclosed herewith.
[534]-22/02/2022 . Annexures mentioned in VR will be sent separately through email due to space constrain.
[534]-23/02/2022

~RG Comments/Reply :Revocation may be granted, & CCA may be rectified as requested, considering
compliances.-03/03/2022

I recommend : i. Recommend Revocation Order
W.C Notings: --==m=m=-x [467-NRO]~

Specific Instructions given to Industry at the time of visit , for Pt to Pt Compliance

(1) AAsH 2oSU Aveatl Boscllol A Asoudet Aot AsHml WA storage Shed ol 523
e

-ages/contaminated run off AUYEUYHL Q et A dgell W8l §eatoll catcran s31 A collection pit A fix
line &l ETP WA sase s,

Compiiance Observed in this Inspections.

03/03/2022 ; 3/5 ( Through XGN )
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o e

Gujarat Pollution Control Board

ST ag ( Inspection Report ) - Air,Water,Hazardous
Ny (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

PCB Id: 75614

Instructions in Previous Visits and Reply

Insp Det

Instruction Status

1) oll§ GlRL 2l HAE Closure order o] YrelUBl UEtet 534,; We have

uploaded reply in 000 tag and also submitted to the respective R.O
(03/11/2021)

626360(02/11/21)

2) oll$ell 3ol caR slfue yusirell Geuleet Ulsal alg sl «1él; We

have uploaded reply in 000 tag and also submitted to the respective R.O
(03/11/2021)

626360(02/11/21)

1) ofl$ gL AUHL A& Closure order of YUl UlEet §29,; We have

uploaded reply in 000 tag and also submitted to the respective R.O
(01/11/2021)

625804(29/10/21)

?) ullsell 1ol corR slunl ysikell Geutest ylban uy sl «8l; we

nave uploaded reply in 000 tag and also submitted to the respective R.O
i(0,11/2021)

625804(29/10/21)

i4. Regional office Ankleshwar &2l H0lA message il AeelHl cross
verification HI2 (%A% YAsld Al UAA B.; We have uploaded reply
in 000 tag and also submitted to the respective R.O. (30/10/2021)

621299(24/09/21)

Compliance NOT Required

3. ¥\ gl contaminated bags ¥1e\ contaminated drum & Illlal scil HI2
Noll¥2e a2l o Al 526 2R Al 381§ Rewadl; We have uploaded reply
in 000 tag and also submitted to the respective R.O. (30/10/2021)

621299(24/09/21)

Partial Compliance

12. Uil 4Ll contaminated drum el contaminated bags % wlUell 6Ll pre
process hazardous waste < handle $2¢ll use $2cllHl A B AHY waste ol
HlsAAHL Hizell dHd 2818 [etlad); We have uploaded reply in 000 tag
and also submitted to the respective R.O. (30/10/2021)

621299(24/09/21)

Partial Compliance

¥. WGl citsl YAetiallodl Yl wdellet 2% 52; We have uploaded
reply in 000 tag and also submitted to the respective R.O. (30/10/2021)

621299(24/09/21)

Partial Compliance

e PSS —

03/03/2022 ' 4/5 (' Through XGN )
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Gujarat Pollution Control Board
( Inspection Report ) - Air,Water,Hazardous

| PCB Id: 75614

(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Annexure Details - Air,Stack,Hazardous Waste & Samples PCB-ID: (75614)

A Sample Details

B Process Stacks

Sr |Stack attached to Mits Remark Details of APCM Probable Pollutants.
1 |[... Any Other 12 vent from mixing operation | SCR PM-150,
C Flue gases Stacks
Sr |Stack attached to Mits |Remark SMF APCM Fuel Consp-Unit Insp Remk
1 |D.G. Sets 7 |[125KVA YES NA 1do 170 Lit/Day
p Details about Hazardous Waste Management :
Sr Source of Hazardous Waste Catg Qty/Year HW Disposal Management |
1 | Empty barrels/containers/liners contaminated with hazardous I -33.1 3010.000-M.T| COL,DCO,STO.TRA i
chemicals /wastes |
2 | Concentration or evaporation residues 1-37.3 2000.000-M.T| COL,DSS.STO, TRA D=
3 | Used or Spent Oil 151 1.000-M.T| COL,REU,STO,TRA s
| 4 | Concentration or evaporation residues I-37.3 2000.000-M.T| CIW,COL,DSL,.STO,TRA . |
[—_j, Chenuical  sludge from waste  water treatment 1-353 50.000-M.T| COL,DSS,STO,TRA . 1
kE ¢'roducts :
Sr Product Name NOC Qty CCA Qty Applied Qty Inspection Remark :
1 |Alternate Fuel (Solid Mix/ Liquid Mix) 0.000 0.000 - M.T 0.000 o
F Raw material :
Sr Raw Material Name Capacity - Unit/ Month |
1 |ADDITIVES 0.000 - M.T |
Organic/Inorganic Hazardous and Non hazardous Wastes 0.000 - M. T !
G Water Consumption & Generation Break up
Sr | Water Code (Qty in klpd - Kilo Ltr per Day)| WC:15.500 | WWG : 4.500 Water Source Remark ___Hi
1 | Agriculture 5.000 0.000 Tankers i
2 | Domestic Purpose 3.000 2,500 Tankers e eat]
{ 3 | Others ..... 2.500 1.500 Tankers Water Use in ODC, PGC, -}
S| N — ., | DW and Lab

1 Solid Waste

Inspection Team : MU PATEL,DEE - MR. JIGNESH JAYSUKHBHAI RAIYANI

I hereby affirm, that all the PDF, Data mentioned above, fees paid has been checked & certified.

2
A o bt =

e

Signature By(M.U.PATEL,DEE )

03/03/2022

5/5 ( Through XGN )
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GEO Cleaner LLP, , Survey No. 94, Pratapnagar, Jarod Savali Road,Ta: Savli, Dist : Vadodara. ID:
75614 Inspection dtd : 11/02/2022

Name of Unit Inspected : GEO Cleaner LLP ,, Survey No. 94, Pratapnagar, Jarod Savali Road,Ta:
Savli, Dist : Vadodara.

Date and Time of Visit: 11/02/2022, at 13:50.

Observations : Industry is having valid CCA bearing no: AWH-110736- 30/09/2025 for waste mix
Liquid : 195000 MT/Y and Waste mix solid /semisolid 79200 MT/Y.

Unit was visited under routine monitoring after words a complaint from received Mrs. Sheelvanti M
Barot through HO email dtd 16/02/2022. Industry has also submitted a letter for rectification in CCA
order specifically 1) replacing manufacturing activity with pre processing of Hazardous waste to
prepare Alternate Fuel ( AFT) for co incineration (co processing) 2) addition of reception of waste in
authorization and 3) authorization to operate facility to prepare fuel for co processing since industry is
pre processing facility.

During visit unit was in operation. It's a pre processing facility. Co processsable Hazardous Waste from

various industries received and after mixing according to its compatibility it is sent to cement industries.
Waste frem industries received through online manifest. Manifest record is verified on sample bases.
Waste sent for co processing to J.K Cement , Novoca Vistas Corporation Limited , Chhtisgadh and
Ambuja Cement.

Format for verifying adequacy of the infrastructure for Pre-processing / €e-processing of waste
materials

S.No Type of operations Check-list Photographs

e Nature of the waste | a. Solid
materials applied for b .Liquid

c. Sludge

d. Gas

e. Hazardous

f. Non-Hazardous
g. Flammable

h. Toxic

i. Corrosive

j. Explosive
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GEO Cleaner LLP,, Survey No. 94, Pratapnagar, Jarod Savali Road,Ta: Savli, Dist: Vadodara. ID:
75614 Inspection dtd : 11/02/2022

2. | Type of packaging a. Liners

b. Bags-Small / Jumbo bags
c. Drums

d. Centainers
e. Bulkers

f. Tankers

g. Other (pl specify)

Solids
Liquids
Sludges
Gases
Flammable
Toxic
Corrosive

3. | Type of material
handled

mme AN o

Reception Weighing bridge -Provided

:P'

e

Laboratory for a. Yes
Waste b. Ne
characterization




GEO Cleaner LLP ,, Survey No. 94, Pratapnagar, Jarod Savali Road,Ta: Savli, Dist: Vadodara. ID:

200

75614 Inspection dtd : 11/02 /2022

6.

Storage

Covered sheds
Impervious flooring
Storage

tanks/Containers/drums

Equipment for Size

reduction

Shredder,—Grinder,—mixers;
Cutter—Hammer,————Jaw
' (pl.
specify) Sigma Mixer provided
for liquid waste . Tank with
mixing facility provided . Pits
are provided for solidwaste

Feed material
preparation equipment

Impregnation

Drying

Screening

Crushing

Delleticati

Granulation

Others -Sigma mixer—wWith |
fume extraction

Moving machinery

like trucks, Beb—eat, Forklifts,
Crane leaders,-dumpers—Arm
handlers,— Wheal—leaders;
Crawlerloaders, Telescopie

10.

sorting equipment

Metal—detectors—Eleetro-
Magnetic separaters;-ete:

1.,

Screening material

Disc—sereen,—Rotary—Manual

screen , Trommel —sereen;

Oscillating sereens-ete:
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12.

Conveyers to
transport the material
from one to another
place

belt——conveyors,—Inelined
Belt—conveyors,—Cleated—belt
eemeyelis—eham—eenveyeps-

bucket
mweyewwmweyep&em

Crane and forck lift used to transfer material
from one place to another. Dedicated
loading unloading area for liquid waste
received through tankers are provided with
pump and fix line .

13.

Feeding arrangements

Manual Feeder (Veolumetric

I Gravi . feeding),
Aprop—and—Gottwald feeders
etc. for liquid, solid and semi-
solid waste feeding,

14.

for

of

Facilities
impregnation
wastes.

Paddy husk and ash use as
required to make waste more
suitable for co processing.

15.

Rotary Air Lock, Safety
shut off gate, Double
slide gates are utilized
into the feeding
mechanism to avoid
any back fire due to
any pressure build-up
into the kiln.

Not applicable since this is pre
processing plant how ever
Fugitive Emission Control
Systems provided with liquid
waste mixer . ID fan connected
with hood provided on mixer
finaly connected with an stack
with carbon filter

16.

Fume extraction
systems with vacuum
ducts

Serubbers—/bag filters / VOC

emission  control

Biologieal-treatment etc. ID fan

and stack.

systems

17

Spillage/leachate
collection if
containment measures.
Collection pits,
impervious liners,
segregation of storm
water drainage
systems

Yes
Neo

18.

I~

Electrical fittings /
Equipment / Systems
are designed to handle

|-flammable, / explosive
" lymaterials (If relevant)

Yes

o = nd B
e -

Odourzcan‘frg}"
"The fagjlity must have
appgopriate® odor
-control faelhty to deal
with-the odor nuisance.

De odorant sparing system provided on
periphery of the premises.
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20.

Safety Equipment
Provision of
emergency  showers
and eye wash stations,
PPEs, ear-plug etc.

Yes
Na
Remarks: Organic vapor mask,
PPEs, Ear plug, Gloves , Halmet

, gumboot

21

Facilities implemented
at the location have
been approved by the
office of the Factory
Inspector

Yes

22.

Facility has
implemented a
monitoring plan for
checking the health of
the operating
personnel as per the
statutory requirement

Yes

£

i
DEEURRA G o ore FOMM HO. 32 HEALTH REGISTER rascios oo s 41

T Sl 37 wudlou BB e i oo
o
4 s

28:

Facility has prepared
an Emergency
Response Plan

Yes
MNe

Pl ref page enclosed herewith

24.

CEMS installed for PM,
NOx& SO, and
connected to SPCB /
CPCB for

a. Yes

b. No -Not applicable
since its pre processing facility
However in-house Gas
detector for H2S, VOC, LEL,
CO, & aniline provided at
various  locations  within
processing area.

e
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Every TSDF or standalone pre-processing facility or eement-plant who is engaged in pre-
processing of wastes for co-processing shall have minimal requisite infrastructure facilities &
operational controls as mentioned below

o—

Sr | Type of operations Check-list Observation
no
1 Type of packaging May use liners, Bags Small / | Industry is having dedicated tanker 07
Jumbo, Drums, Containers, | nos and trucks 05 nos with GPS
Bulkers, Tankers, etc. suitable for | system. Solid/semi solid waste
handling of hazardous wastes as | received from ind in jumbo
per CPCB guidelines bags/drums where as tankers/drums
are used for liquid waste.
2 Reception Weighing bridge Weighing bridge provided within
premises .
3 Waste characterization | Laboratory A laboratory found provided for
/ qualification analysis of waste which includes
analysis of Calorific value ,pH, CV,
Sulphur content, Ash %, Lol, Sp gravity
, Chloride, Moisture..
4 Storage Shall install covered sheds w ith | Industry has found provided two
Impervious flooring. Waste shall | storage shed with total capacities
be stored in storage
tanks/Containers/bins. Bulky Shed Shed
wastes may be handled on 01(old) | 02(new)
impervious lined flooring under | | Total area: 2035.88 | 583.51
shed. Sqm
Total Storage | 1921 651
capacity MT
A

Sheds are provided with impervious
Concrete flooring

Separate storage for solid liquid and
semisolid waste is provided.

Waste is found stored in drums with
color coding label /jumbo bags

For storage of pre processed liquid
waste dedicated tanks are provided
Total three tanks are provided out of
which one is provided with mixing
stirrer having capacities

Tank 1: 220 MT

Tank 2 : 75MT, with mixing stirrer
Tank:3 60 MT

Sigma mixing tank 5 MT capacity.
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5 Equipment for Size | Shredder, Grinder, mixers, | For mixing of liquid waste sigma
reduction Cutter, Hammer, Jaw Crusher, | mixing facility provided which is
Chipper, Hydro-pulper machines, | equipped with mixing tank ,stirring

etc. facility connected with exhaust hood.
This hood is finally connected with a
stack with carbon carbon filter as

APCM.

6 Feed material | Impregnation, Drying, Screening, | For mixing of solid material two pits
preparation equipment | Crushing, Pelletisation, | with are provided with total 13.99
Granulation, Others x3.89x2.3 =123.1 m3 capacity
provided . Dry waste mix with JCB
machines and manually screening
carried out before packing. |

7 Moving machinery Shall use machinery like trucks, | For handing of waste JCB machines
Bob cat, Forklifts, loaders, | cranes and forklifts provided
dumpers, Arm handlers, Wheal
loaders, Crawler loaders,

Telescopic etc.

8 sorting equipment Shall use equipment like Metal | -------
detectors, Electro-Magnetic
separators, etc.

9 Screening material Shall use equipment such as disc | Manual bar screen use for solid waste
screen, Rotary screen, Trommel | and for liquid waste inbuilt screening
screen, Oscillating screens etc. mechanism provided with the sigma

mixer.

10 | Conveyers to transport | Shall use belt conveyors, Inclined | Forcklifs , bucket, crane used

the material from one | Belt conveyors, Cleated belt i
to another place conveyors, chain conveyors,
bucket conveyors, closed
conveyors, pipe conveyors etc
11 | Feeding arrangements | Weigh feeders (Volumetric and | Not applicable
(applicable to cement | Gravimetric feeding), Apron and
plants alone) Gottwald feeders etc. for liquid,
solid and semi-solid waste
feeding, including facilities for
impregnation of w astes.
12 | Safety equipment | Rotary Air Lock, Safety shut off | Not applicable
(applicable to cement | gate, Double slide gates are
plants alone) utilized into the feeding
mechanism to avoid any back
fire due to any pressure build-up
into the kiln.
13 | Fugitive Emission | Fume extraction systems with | Industry has provided Fume

Control Systems

vacuum ducts connected to
Scrubbers / bag filters VOC
emission control systems
Biological treatment etc. ID fan
and stack.

extraction systems at

Liquid storage tank area.

Sigma mixer '

Solid waste process/mixing pit area
Liquid loading /unloading area
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It is connected with common line
finally connected with a ID fan
followed by carbon filter and stack of
@14 meter height.

14 | Fire protection Approved by fire safety auditor / | Industry has found provided 500Kkl
fire department should be | capacity u/g fire water tank with fire
provided hydrant facility.

15 | Spillage/leachate Shall install collection pits, | Liquid waste storage tanks found

collection / | impervious liners, segregation of | provided with dyke wall .

containment measures. | storm water drainage systems Lichate collection kit provided to lift
any spillage with pump and saw dust.
Person contacted informed that as
such there is no waste water
generation till now however in case of
any contaminated waste water
generates ETP is provided
Unit has provided ETP consisting u/g
collection tank ( 30kl) , neutralization
tank, Lamella mixer , Intermediate
tank,2 kI treated w/w holding tank
(30 KL).Carbon and sand filter. Flow
meter provided on inlet and outlet of
ETP and Logbook maintained. N

16 | Electrical fittings /| Systems shall be designed to | Flame proof Electric fitting within
Equipment handling flammable / explosive | storage shed are provided.
materials (If relevant)

17 | Odour control The facility must  have | Unit has found provided deodorant
appropriate odor control facility | spraying facility on periphery of the
to deal with the odor nuisance. unit except

18 | Safety Equipment There shall be provision of | 500 kl capacity u/g fire water tank™
emergency show ers and eye w | provided with fire hydrant facility. 6
ash stations. Use of PPEs, ear- | nos Foam trolleys provided each 50 lit
plug etc. capacity. PPEs like helmet , hand

gloves, gumboot and organic vapor
mask.

19 | Facility has | Medical surveillance of the | Quarterly Health check up carried out for

implemented a | operating personnel as per | all works. Health register Form no 32
monitoring plan for | HOWM Rules 2016 maintained.

checking the health of
the operating
personnel as per the
sstatutory requiirement

20 -

Emergency Response

Plan,_2Z10N o

‘/éi'}'

Emergency Response Plan to

deal with spills, fires and | the unit
"L@ ; emergencies as per CPCB
£\%.\ | guidelines

Emergency response plan prepared by

b
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21

CEMS

Shall install CEMS for PM, NOx&
SO and connected to SPCB /
CPCB for online data
transmission  (applicable to
cement plants alone)

Not applicable however industry has
found provided gas detector within
premises at various location
mentioned  below . Calibration
certificate verified on sample bases.
Details for all submitted by the unit is
enclosed herewith. All are calibrated.

Place Gas SEensors
/detector

Near Solid waste | VOC(I Butylene)
mixing pit (| H2S, LEL( C4H8)
process area )
Storage area VOC(l Butylene)
H2S, LEL
(C4H8)8,CO |

Liquid  waste | LEL (C4H8),H2S |
handing tanker
loading
unloading area
Near Sigma | VOC(I Butylene)
mixer H2S, LEL( C4H8)}, {

CO & Aniline. L]

= During visit online manifest system found operated for reception and disposal of waste . Waste rejection
SOP is also checked. it is verified on sample bases. ( pl ref manifest no 1423375 - Tagros Chemicals India
Pvt Ltd , Panoli -9MT waste which was not suitable for co processing as pet QC analysis and was return
back through vehicle no: GJ-16W-7908) copy of material received back by ind enclosed herewith. As per
record maintained present stock of total hazardous waste within preemies is 703 .589 MT. During last
three month ( Dec 21 to Feb till date of visit ) unit has received 1142.28 MT, 1303.295 MT, 383.265MT
co processable haz waste and disposed 1041.49 MT , 1265.63 MT and 715.16 MT waste to cement
industry.

During visit following written instruction given

(1) UsH 38U Areatl doSEllol WA AsAA Slat AU vAE storage Shed ol $2

spillages,/contaminated run off W%y HlL Bl ¥t A el WSl jefotoll calarau s3l Aal collection

pita\ fix line &l ETP 2 saAse sc(l.

Date: 11/02/2022

Visiting team:  j.J] Raiyani

AEE

M.U Patel
DEE
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Annexure R-4

=y Gujarat Pollution Control Board [ pcB1d: 75614 |
&% 7 ( Inspection Report ) - Air,Water,Hazardous

(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

l

Industry Details GEO CLEANER LLP

: [ Outward No: 38948-01/11/2021 |
Email : PLOT NO:%4,
geocleaner9299@gmail.com TOWER H 402, AARUNI RESIDENCY BILL, VILLAGE: BIL, VADODARA
, Survey No. 94, Pratapnagar, Jarod Savali Road, Old Samlaya, Savali 391121,
Telephone : vadodara ,
7600444441 Pratapnagar - 391410
DIST : Vadodara, TAL : Savli , SIDC : Not In Gidc
Inspection Id : 625804 ( After Direction ) Ro Name: Vadodara
2 |Type/ Scale/ Sector / Status :  RED / SMALL / Common treatment and disposal facilities(CETP, TSDF, Ewaste
recycling, CBMWTF, effluent conveyance project, incinerator, solvent/ acid recovery
plant, MSW sanitary landfill site) / In Operation e
3 | Inspection Dt & Time : 29/10/2021 12:30 / Air , Water , Hazd Person Contacted : Mr. Denish Bhalodia
4 |Env Audit Detail : Sch:N.A, ,Year: , OnDt: =
Commissioned Dt : 15/04/2020  Production Start Dt : 01/05/2020 Applicability of CRZ Rules : No
i
5 |Water Consumption in Kilo Lts PerDay  __ ITnd: 7500 Dom: 8000 _ _ _ Borewells: 0
| "aste Water generation / Discharge (klpd) : Ind : 2.000 Dom : 2.500 Tubewells: 0
| 7 |Consumer No.(Electric N!eter): Source of Water Supply: Boiey\fc_l_l_
8| Disposal Mode of Industrial / Domestic: ____ Zero Discharge/ Septic Tank :
9 | Discharge Pt / Final Receiving Body (Ultimate): ZLD /-
1 B e e e . e e (S o e T =SSR S e B L S S R — e — o — — —_— e m——— - - -- — - -
110 [ Status of water consent Under the Water Act,1974: ~AWH-110736-30/09/2025 Last Inward:183092-15/10/2020[GRT]
'11 |Effluent Treatement plant (ETP) : Units, if provided and status :
R i U = R L T e st i S e e B g e e
12 | Whether Industry is a member of CETP ? No -
13 [Boilers=0 , DG Sets=0 , Flue Gas =1, Process =1 , ETP Cap = 0, Capacity of All =-
| |APCM Details : Scrubber
% Fuel Used : 1do
| |Stack Atrached to : .... Any Other,D.G. Sets
14| TSDF Name:  NotRegdwithanyTSDE
| e s iz
|18 [~ Charges Pending: NIL_ _ _ ___ Water CessChargesPending: NIL __ _____ __ .
' 17 v.ast Env. Form V : 2019-2020 Water Cess Return : HW Monthly Return : 2021-99
17| Last 3 Legal Action :
' r Insp Dt Act Leg Dt For Insp ID IR-Leg Type Out No
. |[ 25082021 [ DIR | 127102021 EPA,IMM, 617507 | DIR | COM [ 603254 |
1 Monthly Patrak Data : Last Return : 202109 HAZD Waste Disposal : 1450.230 (41 Trucks)
i
| Electricity Units Consumed in month Water Consumed in month Effluent Discharged in month
Production - 0, ETP - 0, APCM - 4046 Meter Reading - 0, Kilo Litre - 10 Meter Reading - 0, Kilo Litre -0

01/11/2021 1/6 ( Through XGN )
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Guj arat Pollution Control Board F;CB 1d: 75614

( Inspection Report ) - Air,Water,Hazardous
(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

{
V General Observation
I B Closure direction under section 5 of EPA for the
violation of the Hazardous & other waste
i a |- | Is the Industry in Operation 77 No. (M&TM) rules-2016 to the unit vide order no
| GPCB/CCA-VRD-1869/ID-75614/603254
I l_ dated12/10/2021 with immediate effect.
‘ [ | -| R.O File No -
\ b | - | Industry Operating without CCA Yes
; ¢ | - | Has Production exceeded (last 3 MTHs) than CCA-Qty | No.
[ Any products-NOT in CCA, manufactured-Last 3
d |- No.
M e R s S IR | e
| el- Foul Odour/Fugitive Emission/Bye Pass in Premises ?? | No.
, If |- | Industry Name CHANGED in recent times 77 No.
} ls |- | Has Regn with CETP or TSDF expired 2? N.A
: h |- | Seperate Energy Meter for A.P.C.M ? N.A L~
i h | - | Provision of any STAND-BY Pump ?? N.A
‘ Air Related
| a | - | Fuel Type confirmitive with CCA ? Yes
_ b | - | Av. Fuel Consumption EXCEEDING CCA limits No.
! ¢ | -| APC Measures confirmitive with CCA conditions ?? Yes
| [ Closure direction under section 5 of EPA for the
| violation of the Hazardous & other waste
d ALL APCMs are in operation No. (M&TM) rules-2016 to the unit vide order no

GPCB/CCA-VRD-1869/1D-75614/603254
dated12/10/2021 with immediate effect.

1

e |- SMF availability Not Reqd
| il'_l - | Thick Smoke observed in Flue Gas/Processes 7? No.
'z |- | phof Scrubbing Media as per requirement ?? No.
‘ I i - | Ultimate Disposal of Scrubbing Media ETP
: F 1!— Nos of Samples : Stack & Ambient 0,0
. GEM
I h 8 — ‘Where Authorization Under BMW Rules 2016 obtained ? Vs
/ " _|_| Provide Authorization No. / Date g
| |Haz Waste Related &
| I et}
| la | - | Haz waste Catg confirmitive with CCA Yes
' b | - | H.-W generation exceeding CCA limits Yes
! Collection, Storage, Treatmnt, Disposal Facility
| € || Adequate ?? X5
f
1 d | - | Reusing or Recycling of Haz Waste by Industry ? By SELF
‘r LogBook / XGN Manifests / Disposal Records TALLYING
© -] 9y Fully
f |- | Stock of Haz-Waste (@ premises/Whether EXCESS ? no
_| Recycler/ Actual user has valid Authorization under |, A
& |~ | rules 6 or 9 of HOWR-2016? =
Installed capacity of the plane based on machinery
h | - | installed (Capacity of Machine,No. of Batch/Day,Annual| ---
Capacity)
s 1o Technical capability and equipment complying with the v
SOP/Guideline? E5
.| _| Is unit complying the conditions gives in v
! |” | SOP/Guidelines? =
k | - | Facility is adequate for the applied process Yes
1 |- | Passbook is maintained? Yes
m | - | Details of PLI, if applicable = .
n | - | Details of safety spects provieded by the facility = CAN
e Seprate storage area for Haz. Waste for the utilization v \
or generation from the process is provided? ks
% S G

-

01/11/2021 R 2/6 ( Through XGN)
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Gujarat Pollution Control Board

( Inspection Report ) - Air,Water,Hazardous

[ PCB1d: 75614 |

(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

p | - | Quantity of Hazardous waste procured as per CCA? | Yes
Water Parameter
b | - | Source of Water Supply Borewell =
¢ |-| W.W.G is EXCEEDING the CCA Limits No.
4 | - | W.W Disposal as per the Consent Conditions ? Yes .
Closure direction under scction 5 of EPA for the
violation of the Hazardous & other waste
e |- | Was the ETP in operation ? No (M&TM) rules-2016 to the unit vide order no
GPCB/CCA-VRD-1869/ID-75614/603254
dated|2/10/2021 with immediate effect.
f | -| Treatment System ADEQUATE to handle existing effluent Adequate
o | - | Did u observe ANY ILLEGAL Discharge o No.
h | - | Nos of Samples collected 0
p—

Remarks :

Site Observations during Inspection, PCB-ID: (75614 )
This unit is visited with reference to Closure direction under section 5 of EPA for the violation of the Hazardous
& other waste (M&TM) rules-2016 to the unit vide order no GPCB/CCA-VRD-1869/ID-75614/603254
dated12/10/2021 with immediate effect. The electricity power supply (Except Single Phasc) of unit is
disconnected by MGVCL on 19/10/2021.During visit unit found not in operation.Detailed IR is attached
herewith. [558]-01/11/2021
~ RO Comments/Reply :Revocation may be granted, considering compliance observed.-01/11/2021

I recommend :
WLC Notings: as per xgn[558-LSO}~

Specific Instructions given to Industry at the time of visit , for Pt to Pt Compliance
1) ol gL wuctMl AUAE Closure order of YU WEst 59,
2) cléoll Hagdl otz Algual yskell Gautest Y ug sell «tel.

Compliance Observed in this Inspections.
Instructions in Previous Visits and Reply

Insp Det Instruction Status

621299(24/09/21)

1. Regional office Ankleshwar g2l HA message =l el cross Compliance NOT Required

verification HI2 %A% HAsld AdlHl AAA B.; We have uploaded reply
in 000 tag and also submitted to the respective R.O. (30/10/2021)
3. U 6121 contaminated bags ¥ contaminated drum ol 2lel sall H2

Noll¥2e alzl o Ildla 52l v Aol 281 [Aewadl; We have uploaded reply
in 000 tag and also submitted to the respective R.O. (30/10/2021)

621299(24/09/21)

Partizl Compliance

N

01/11/2021 3/6 ( Through XGN )
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S o Gujarat Pollution Control Board

( Inspection Report ) - Air,Water,Hazardous
(Under Sccnon 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

PCB Id: 75614

2. Uil gl2L contaminated drum ¥isl contaminated bags % Uil L2 pre
process hazardous waste A handle 2¢ll use 521l WA B AHY waste A
WA aMl H2ell dAHiH 81S [lewadl; We have uploaded reply in 000 tag
and also submitted to the respective R.O. (30/10/2021)

621299(24/09/21)

Partial Compliance

¥. 2oUGell oltfl Yustizdell Yl wUdale 2% s2cll; We have uploaded
reply in 000 tag and also submitted to the respective R.O. (30/10/2021)

621299(24/09/21)

Partial Compliance

8) Ul- mogjot sl \edlet 29 s2cll,; We have uploaded reply in 000 tag
and also submitted to the Respective R.O. (13/09/2021)

617507(25/08/21)

Still Pending

1) Yelsid ¥4 Aells dze WAy Alauml voc Hle: @duda 8 dl CCA
yarol HW 2213% aal WARDL Al vocHler a@dusg.; We have

uploaded reply in 000 tag and also submitted to the Respective R.O.
(13/09/2021)

617507(25/08/21)

Still Pending

12) wUsll sl21 olcll ¥ (AR lotlell B8l Aoll U3l 2% s2¢ll.; We have

uploaded reply in 000 tag and also submitted to the Respective R.O.
(13/09/2021)

617507(25/08/21)

Still Pending

13) CCAell 3 2Rl WAt 52¢); We have uploaded reply in 000 tag and
also submitted to the Respective R.O. (13/09/2021)

817507(25/08/21)

Still Pending

1) Bl 03 HIAM £22ALet AUedl WM glRL B Ul 2llelalls AsHuill dre
A58l scllHl wlcl wal Al Ulsse weticll sau vlelolls WsHlal Wil dell
HA A 2udll, (Bet cusy Hdldl vuudll) wal % el AsHal Ulgsd wdl
¢l A={l Al MOU 2% $2dl.; We have uploaded reply in 000 tag and also
subrnitted to the Respective R.O. (13/09/2021)

617507(25/08/21)

Still Pending

4) vllUetl AsHe{l AlHell 3 @ MIXING OPERATION 12 %1s1dd 8. d

Uuefl Uz SMF uUA FIX Adell Yl 52¢ll.; We have uploaded reply in
000 tag and also submitted to the Respective R.O. (13/09/2021)

617507(25/08/21)

Still Pending

6) wlUoll BEUell assembling U WA dx{sA A2 wHlat UR Y3l B,
Aulell Are dl2R AlUell WsHell cligHl A NARHL A B, v Al A
Wl aotrudl/us oofl 212d 8 2 aleid 2uedl 524l; We have

uploaded reply in 000 tag and also submitted to the Respective R.O.
(13/09/2021)

617507(25/08/21)

Still Pending

7) WlUeil 621 FOUL ODOUR CONTROL 8¢l Hi2 Reed Yl s3ct 8
% HAlsld qHA st el Hae ol % aled auedl s2<l; We have

uploaded reply in 000 tag and also submitted to the Respective R.O.
(13/09/2021)

617507(25/08/21)

Still Pending

3) YEllsel e12llel ETP oll oltial sl wWicll wlal Hale, ETP aeu dxael
(Lot stelzed HigH Udcl 8, ETP «ll viezl ersll wlsial uel slal HAe otell
® ollold 33| Ul s2¢ll; We have uploaded reply in 000 tag and also
submitted to the Respective R.O. (13/09/2021)

617507(25/08/21)

Still Pending

5) Ul gL W5y (ETP [rellz 3) A8\ PCC [Aretizul Al &Sl arlot
U olal u&a % CCAoll atec’ﬁaj Beduot 8. % sllid Auedl sdl; We

have uploaded reply.in 000. tag and also submitted to the Respective R.O.
(13/09/2021)

617507(25/08/21)

Still Pending

2) Beel 03 um g2l 32cll Jugllel avziel, Rsia, 2ol Are Gauledt,

@Astetedl Htﬂ(ﬂ. b{L‘u{Cﬂ We have uploaded reply in 000 tag and also
submitted to the Respectwe R.O. (13/09/2021)

617507(25/08/21)

Still Pending

9) Asallct sl Aadl oslsu e Gl AsHl WAR 52 AMY UgsA UL
el Asui 2212 s2cl;; We have uploaded reply in 000 tag and also submitted

to the Respective R.O. (13/08/2021)

617507(25/08/21)

Still Pending

01/11/2021 4/6 ( Through XGN )
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Sir, @#$@#$We have uploaded detailed reply in 000 tag on XGN.

(11/11/2020)

01/11/2621 5/6 ( Through XGN )

, G . .

=% Gujarat Pollution Control Board PCB 1d: 75614 _| !
| Seas (Inspection Report ) - Air,Water,Hazardous '

(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under SECtIO]‘l 10 of EP Act 1986)

10) uell Asrd sl Uil contaminated g+ stUlal ollot R 1R et | 617507(25/08/21) Still Pending

8. ¥ olleld CCA oll 2d Yool ®R s¢cll.; We have uploaded reply in 000 '

tag and also submitted to the Respective R.O. (13/09/2021)

2. Haz Waste oll V3Ll clall ARl 2l Hldetl MOU Al 5231 U2 583809(04/11/20) Still Pending

oLl §Rcll.; Dear Sir, @#$@#$We have uploaded detailed reply in 000 tag

on XGN. (11/11/2020)

4. Geuteet 512 ALY 5l Udcl oll$al 23l s¢<ll.; Dear Sir,@#$@#$We 583809(04/11/20) Fully Complied

have uploaded detailed reply in 000 tag on XGN. (11/11/2020)

3. ETP oll 8e1@2 dal gy u scllille? coudl ded 3818 eudl,; Dear 583809(04/11/20) Still Pending




215

Gujarat Pollution Control Board
( Inspection Report ) - Air,Water,Hazardous

[ PCB1a: 75614 |

(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Annexure Details - Air,Stack,Hazardous Waste & Samples PCB-ID: (75614)

A Sample Details

B Process Stacks

| 8r [Stack attached to Mts Remark Details of APCM Probable Pollutants.
L1 |.. Any Other | 12 | ventfrom mixing operation |SCR PM-150,
C Flue gases Stacks
Sr |Stack attached to Mits |Remark SMF APCM Fuel Consp-Unit Insp Remk
1 [D.G.Sets |7 [125KVA YES N.A Ido 170 Lit/Day sl
D Details about Hazardous Waste Management :
[ Sr Source of Hazardous Waste Catg Qty/Year HW Disposal Management J
| 1 | Empty barrels/containers/liners contaminated with hazardous I-33.1 3010.000-M.T| COL,DCO,STO,TRA =
|| chemicals /wastes 5 H
L2 Concentration or evaporation residues I 373 2000.000-M.T | COL,DSS.STO, TRA ‘_j
3 | Used or Spent Qil I -5.1 1.000-M.T| COL,REU,STO,TRA
4 | Concentration or evaporation residues I -37.3 2000.000-M.T| CIW,COL.DSI,STO,TRA
| 5 | Chemical _sludge from waste water treatment I 353 50.000-M.T| COL,DSS.STO,TRA ]
E Products :
Sr Product Name NOC Qty CCA Qty Applied Qty Inspection Remark
1 [Alternate Fuel (Solid Mix/ Liquid Mix) 0.000 0.000 - M.T ~_0.000 S
F Raw material :
Sr | Raw Material Name Capacity - Unit / Month
] _|ADDITIVES 0.000 - M.T
| 2 |Organic/Inorganic Hazardous and Non hazardous Wastes 0.000 - M. T o
G Water Consumption & Generation Break up
_Sr | Water Code (Qty in klpd - Kilo Ltr per Day)| WC:15.500 | WWG : 4.500 Water Source Remark
L | Agriculture 5.000 0.000 Tankers
| 2 | Domestic Purpose 3.000 2.500 Tankers e
3 |Others...... 2.500 1.500 Tankers Water Use in ODC, PGC,
S DWandLab |

H Solid Waste

Inspection Team :

I hereby affirm, that all the PDF, Data mentioned above, fees paid has been checked & certified.

S.I. Katudia - Riddhi N.Kiri, SO

A,

Signature By(S.I. Katudia )

11/11/2021

6/6 ( Through XGN)
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Annexure R-5

Gujarat Pollution Control Board
( Inspection Report ) - Air,Water,Hazardous

|

| pcB ﬁ:f’lésmjk

(12 | Whether Industry is a member of CETP ? No
13 [Boilers=0 , DG Sets=0 , Flue Gas =1, Process =1 , ETP Cap = 0 , Capacity of All = -

|

==
"“‘\?!g; (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)
|
1 [Industry Details geo cleaner llp r Outward No: 42326-04/0 4/2023J
\ Email : PLOT NO:94,
customer@geocleanerllp.com TOWER H 402, AARUNI RESIDENCY BILL, VILLAGE: BIL, VAD'ODARA
, Survey No. 94, Pratapnagar, Jarod Savali Road, Old Samlaya, Savali 391121,
Telephone : vadodara ,
9033220174 Pratapnagar - 391410
DIST : Vadodara, TAL : Savli , SIDC : Not In Gide
Inspection Id : 729590 ( On Complaint ) Ro Name : Vadodara

' 2 |Type/ Scale / Sector / Status :  RED / SMALL / Common treatment and disposal facilities(CETP, TSDF, Ewaste

recycling, CBMWTF, effluent conveyance project, incinerator, solvent/acid recovery
plant, MSW sanitary landfill site) / In Operation

3 | Inspection Dt & Time : 20/03/2023 17:35/ Hazd Person Contacted : Denish Bhalodia(Partner)
4 | Env Audit Detail : Sch:N.A, ,Year: ,OnDt:
Commissioned Dt :  15/04/2020 Production Start Dt : 01/05/2020 Applicability of CRZ Rules : No
5 [Water Consumption in Kilo Lts Per Day Ind : 7.500 Dom: 8000 Borewells: 0
o 1astc Water generation / Discharge (klpd) 1 Ind: 2000  Dom: 2 500 Tubewells: 0
7 [Consumer No.(Electric Meter): Ceare Wt Boggllr TahEr - 4 ek
“& | Disposal Mode of Tndustrial [ Domestie : Zero Discharge/Septie Tank
9 | Discharge Pt/ Final Receiving Body (Ultimate): ZLD/ -
70 Status of water consent Undir the Water Act 1974 _AWII-110736-300572025 Last Invacd 183092°1571022020(GRT]
o I st Teeromontflant QUTE) S Uity S provilel amloinbis .
No Data

APCM Details : Scrubber
Fuel Used : 1do
Stack Attached to : .... Any Other,D.G. Sets

14 TSDF Name:  Not Regd with any TSDF

) e R g L T e e
15 _Lab Charges Pending : NIL Water Cess Charges Pending : NIL

1_5_ ..ast Env. Form V : 2021-2022 Water Cess Return : HW Monthly Return :  2023-02

17 | Last 3 Legal Action :

Insp Dt Act Leg Dt For Insp ID IR-Leg Type Out No
11/02/2022 SCN 30/09/2022 s 638714 SCN ROU 684859
08/06/2022 REV 20/07/2022 3MT, 673743 REV APP 678462

[ 07/04/2022 SCN 09/05/2022 \ 656681 SCN ROU 661671 |
Monthly Patrak Data : Last Return : 202302 HAZD Waste Disposal : 3653.080 (83 Trucks)
Electricity Units Consumed in month Water Consumed in month Effluent Discharged in month
Production - 0, ETP - 0, APCM - 6625 Meter Reading - 0, Kilo Litre - 28 Meter Reading - 0, Kilo Litre -0

04/04/2023 1/4 ( Through XGN )
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| / Gujarat Pollution Control Board [ PCB1d: 75614 |
W 79 0\?’; 7 ( Inspection Report ) - Air,Water,Hazardous
‘-"““u-"" 7 (Under Se‘cfion 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)
i~ 7
General Observation
a | - | Is the Industry in Operation ?7 Yes
a | -| R.O File No =
b | - | Industry Operating without CCA No.
. | - | Has Production exceeded (last 3 MTHs) than CCA-Qty | No.
d Any products-NOT in CCA, manufactured-Last 3 N
J o.
MTHs
= | - | Foul Odour/Fugitive Emission/Bye Pass in Premises ?? | No.
£ | - | Industry Name CHANGED in recent times ?7 No.
g | - | Has Regn with CETP or TSDF expired 2 No.
h | - | Seperate Energy Meter for A.P.CM? N.A
h | - | Provision of any STAND-BY Pump ?? N.A
|GEM
18l - Where Authorization Under BMW Rules 2016 obtained ? Yes —
Provide Authorization No. / Date
Haz Waste Related
a | - | Haz waste Catg confirmitive with CCA Yes
- | H.W generation exceeding CCA limits No.
_| Collection, Storage, Treatmnt, Disposal Facility Y
" Adequate ?? 4
‘ d |- | Reusing or Recycling of Haz Waste by Industry ? No
LogBook / XGN Manifests / Disposal Records TALLYING
| e -] Fully
' f |- | Stock of Haz-Waste @ premises/Whether EXCESS ? As per crux
} Recycler/ Actual user has valid Authorization under Y
& |~ | rules 6 or 9 of HOWR-2016? -
1 Installed capacity of the plane based on machinery
h |- | installed (Capacity of Machine,No. of Batch/Day,Annual| as per crux
| Capacity)
i | Technical capability and equipment complying with the | |,
f SOP/Guideline? &
. | | Is unit complying the conditions gives in v
) |~ | SOP/Guidelines? i
k | - | Facility is adequate for the applied process Yes
1 | - | Passbook is maintained? Yes >
n | - | Details of PLI, if applicable anm ¢
n | - | Details of safety spects provieded by the facility ——--
e e Seprate storage area for Haz. Waste for the utilization v
or generation from the process is provided? v
p | - | Quantity of Hazardous waste procured as per CCA? Yes
¥ ol
= =i _.____~...7._.f,4.'.‘_{.i. i i A e e e e ), e e (T P ety ) | et e s iy ey
Remarks : ¥ ya
Note: EIA 2006 / SEIAA / E.C / MOEF Applicable : Yes
Site Observations during Inspection, PCB-ID: (75614)

|

04/04/2023

2/4 ( Through XGN )
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Gujarat Pollution Control Board [ PCB1d: 75614 |
T ( Inspection Report ) - Air,Water,Hazardous

" . ) .
“ﬁg’ (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

This unit is visited w.r.to Complaint of Shri Hardik K. Dhandhukiya regarding the non Complying the guidelines
for pre-processing of Hazardous waste, Transportation of Hazardous waste and CCA conditions. please find
attached herewith the detailed inspection report. [558]-04/04/2023 g

~ RO Comments/Reply :Permanent revocation may be granted. -04/04/2023

I recommend : i. Recommend Revocation Order
W.C Notings:

Specific Instructions given to Industry at the time of visit , for Pt to Pt Compliance
2) BlUoll AsH gL AsHHL clollAct Green belt A2l ofl Bl A sAAML wml 21l

5 Pre processing waste o{l guidelines of Ao CCA ol 2l of YAUQ Uletet 53

4 WUoll AsH gl Beetl 2L HIM e:Ralet AMA hazardous waste 24al co processing HIE HISAA AH%Y
ot 31 Rsiel 53¢ hazardous waste (CCA Hoel) ofl MR wutRed yrlct A A ol 5ALL ML ¥
s2Ladl

1) vlUell AsHHL PLANT LAY OUT AREA (Storage Area +process Area +other Area)s{l Dimension 2ell
Bl A3 sAIHL %L sRUad.

“7 utusll AU §12L waste receiving/disposal MIZ clluRal Hi wlddl transportation vehicle ol GPCB ol
VLTS U registered vehicles ofl Ml 213ell 57 Hi ot spAacl

Compliance Observed in this Inspections.

Instructions in Previous Visits and Reply Insp Det Instruction Status

9, lUell gL Beell 2L HEatl e(auet ddla 53¢ dHSH Are U 698650(28/12/22)
SRl sl WAA d5H Areoll (Aot wiReld Yrral A 29 s¢l;

We have uploaded Reply in Extra Tag and also submitted to respective R.O
(10/G1/2023)

2. UlUell WsHHL 33SH Ar2ell Preprocessing £22llol Geust Ul S | 698650(28/12/22)
Aweell WUl (atdaiot U SIRUNBA) 2% 52<ll; We have uploaded reply in
Extra Tag and also submitted to respective R.O. (10/01/2023)

1. LSl UHA Bl QUL AojUIR §5cl waste mix liquid Ml expansion 679594(27/07/22)
gRcllotl 8l o victdld revised proposal ¥HlL s2uccll; Dear Sir,@#$We have
uploaded detailed query reply in "EIA" tag. (22/08/2022)

Al 3 HIM E0alot lUstL WsH gl B uel ldBls AsHHill Az 679594(27/07/22)
w8l SCUHL Ll Wl Aal Ulss2 oletlell sl 2LNELs AsHledl 202l Aol
HIBA viuell (MBotl e Bl viucll) WA B uel AsHA Wsse (W
9l Aell A&l MOU 2% 82¢ll; Dear Sir,@#$We have uploaded detailed
query reply in "EIA" tag. (22/08/2022)

Beetl 3 MM ePalst WUl AsH 6ll ¥ uel AAPs Asumidl 673743(08/06/22) e
A Ussl scUHl ulcdl Wal Al Ulsse deilell sell 2UNEls AsHla
sl Aol HBAl 2udl (HBett gy WAl wucdl ) wA B uel
AsHA Ulsse AW B Aol Wl MOU 2% 52cl .; We have uploaded
reply in Extra Tag and also submitted to respective R.O. (20/06/2022)

04/04/2023 3/4 ( Through XGN )
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* Gujarat Pollution Control Board . [ pCB1d: 75614

— ( Inspection Report ) - Air,Water,Hazardous
‘"\‘ v (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Annexure Details - Air,Stack,Hazardous Waste & Samples PCB-1D: (75614)

A Sample Details

B Process Stacks

Sr [Stack attached to Mits Remark Details of APCM Probable Pollutants.
1 |... Any Other 12 vent from mixing operation | SCR PM-150,
C Flue gases Stacks
Sr |Stack attached to Mts |Remark SMF APCM Fuel Consp-Unit Insp Remk &
1 |D.G. Sets 7 |125KVA YES N.A ldo 170 Lit/Day |
D Details about Hazardous Waste Management :
Sr Source of Hazardous Waste Catg Qty/Year HW Disposal Management
Empty barrels/containers/liners contaminated with hazardous I -33.1 3010.000-M.T | COL,DCO,STO,TRA
chemicals /wastes - |
| 2 | Concentration or evaporation residues 1-37.3 2000.000-M.T | COL,DSS.STO,TRA L4
!1 3 | Used or Spent Oil I -5.1 1.000-M.T| COL,REU.,STO,TRA _
‘ 4 | Concentration or evaporation residues 1-37.3 2000.000-M.T| CIW,COL,DSLSTO,TRA
{ 5 | Chemical sludge from waste water treatment 1-353 50.000-M.T| COL,DSS.STO,TRA
i E Products:
i [Sr Product Name NOC Qty CCA Qty Applied Qty Inspection Remark
I 1 |[Waste Mix Liquid 1625.000 1625.000 - M.T 0.000
|| 2 |waste mixed solid/semi solid 6600.000 6600.000 - M.T| 0.000
l F Raw material :
}‘ Sr Raw Material Name Capacity - Unit / Month
‘ 1 |additives 416.660 - M.T
} 2 lorganic/inorganic hazardous and non hazardous wastes 8225.000 - M.T
G Water Consumption & Generation Break up
! Sr | Water Code (Qty in klpd - Kilo Ltr per Day)| WC:15.500 | WWG : 4.500 Water Source Remark
! 1 | Agriculture 5.000 0.000 Tankers
2 | Domestic Purpose 3.000 2.500 Tankers
3 [ 2.500 1.500 Tankers Water Use in ODC, PGC, |
DW and Lab

H Solid Waste

Inspection Team : Riddhi N.Kiri, SO - M.G.Bharucha, SSA

I hereby affirm, that all the PDF, Data mentioned above, fees paid has been checked & certified.

Signature By(Riddhi N.Kiri, SO )

| 040042023 4/4 ( Through XGN )




228

"% Name of Unit: M/s GEO CLEANER LLP (PCB ID: 75614)
Visit Date: 20/03/2023

» This unit is visited w.r.to Complaint of Shri Hardik K. Dhandhukiya regarding the non
Complying the guidelines for pre-processing of Hazardous waste, Transportation of
Hazardous waste and CCA conditions.

» The unit is engaged in Pre-processing of Hazardous wastes i.e. Different categories of
Hazardous Waste(Solid/semisolid/Liquid) having high calorific value received from
various industries and after mixing according to its compatibility it is sent for Co-
Processing in Cement Manufacturing Unit, Unit has granted CCA for Pre-Processing
of Hazardous waste to prepare alternate fuel(AFR) for Co-Incineration (Co-Processing)
(1) Waste Mixed Liquid — 19500 MT/Year (2) Waste Mixed Solid/Semi Solid — 79200
MT/year vide order No. AWH-110736 Valid up to 30/09/2025.

» Unit has obtained permission for pre-processing of different categories of hazardous
wastes as per the consent condition no. 7.4 for Reception. collection. treatment, storage
& its use for preparation of mixed liquid solid/semi solid and disposed at Cement
Industry for Co-Incineration(Co-Processing) by use of GPS unable vehicle and XGN
generated Manifest.

> Unit has submitted MOU for sending waste to co processing with M/s J.K Cement, M/s
Nuvoca Vistas Corporation Limited, M/s NU vista limited, M/s Gujarat siddhi cement
limited, M/s Birla Corporation Limited, M/s wonder cement and M/s. Ambuja Cement.

» Unit has provided Closed shed area and impervious flooring in shed area for the
reception, storage and Treatment of the Different types of hazardous waste. Unit has
been instructed to provide the detailed plan layout with all dimension. As per the details
submitted by the unit the total area of the unit is 9714 m2. The total area covered with
the shed is 2750.43 m2 and area provided for greenbelt is 3333.62 m2. It is noted that
the area provided for greenbelt development as per the layout plant is not fully utilised
for the Greenbelt. During visit is observed that unit has planted trees around the
periphery of boundary wall where as sapling of trees found to be planted in plastic
drums in name of Greenbelt. Photographs is attached for reference.

#  Unit has provided pukka road around the periphery of the Storage and process shed arca
for the movement of vehicles where as metal road is provided from entry gate to the
plant area. Photographs of the same is attached for reference.

» Water is only required for domestic purpose. Required water is purchased through
tanker. Generated domestic waste water is disposed through soak ﬁit Unit has provided
ETP consists of primary and tertiary treatment facility. Treated waste water 1s reused
again in process. During visit, ETP is observed not in operation as-it is Operated on
batch mode. Unit provided Flow meter at the inlet and outlet of the ETP. Readmg_fftcd
at the time of visit is 16.69 kl and 13.35 KL respectively. /r”"’ﬁ ON

S
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(75 MT) and one sigma blender (5 MT) for the preparation of waste mix liquid having
uniform physical and chemical quality.

Unit has provided 3 Nos of Air Operated Double Diaphragm (AOD) pumps to transfer
raw liquid waste from drums to storage / mixing tank as well as recirculating liquid
within tank to form homogeneous liquid. Unit has separate fume extraction hood with
cach AOD pumps, each storage tanks, mixing tank and sigma blender. This fume
extraction hoods are further connected to common activated carbon filter provided as
APCM.

Unit has provided two pits having processing capacity (Dimension: 6.995%3.89*2 mtr)
45 MT batch size with suction hoods over it Connected with stack having activated
carbon filter as APCM. Dry waste mix with JCB machines and manually screening
carried out before packing.

Unit has provided VOC, H2S & LEL sensors at Near Solid waste mixing pit (process
area). During inspection, sensors are showing reading as follows: VOC: 0 ppm, H2S: 0
ppm & LEL: 0. Unit has provided VOC, H2S, LEL & CO sensors at Storage area.
During inspection, sensors are showing reading as follows: VOC: 0 ppm, H2S: 0 ppm,
CO: 0 ppm & LEL: 0. Unit has provided VOC, H2S, LEL, CO & aniline sensors at
Near Sigma mixer. During inspection, sensors are showing reading as follows: VOC: 0
ppm, H2S: 0 ppm, CO: 0 ppm, LEL: 0 & Aniline: 0 ppm.

Unit has provided one D.G. set (cap: 125 KVA) as standby. Unit has provided odour
control system/deodorant spraying system. During inspection, odour control
system/deodorant spraying system is observed in operation.

All the hazardous waste transportation (Reception & Disposal) is carried out through
“XGN” Manifest System. GPCB “XGN” VLTS programmes cnables to track the
transportation vehicles during the transfer. It only generates the manifest if the GPS
mounted in vehicle is in working condition.

The unit is having dedicated vehicles for the transpiration of hazardous waste and all
the vehicles used for the same is registered with VLTS system through GPS System
having unique IEMI Number. Unit has been instructed to provide the details of the
same. Unit has sub mitted the details of total 23 Nos. of Vehicles (10 Nos. Of Truck
+13 Nos. of Tankers) along with Vehicle no and provided GPS IEMI number registered
with VLTS system. Details of the same is uploaded in extra documents of Notice of
Reply Dated 20.03.2023 Part 1 by the unit.

» Necessary written instructions are given at the time of visit.

.,
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M/s GEO CLEANER LLP (PCB ID : 75614)

Photographs

Internal road around storage shed area.
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Trees planted near boundary wall and sapling in the drums

e rrm‘ﬂgef 3




232
Annexure R-6

P Gujarat Pollution Control Board [ PCBId: 75614 |
| ‘qﬁ%ﬁw ( Inspection Report ) - Air,Water,Hazardous
i ”W"Q ”’ (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)
1 |Industry Details GEO CLEANER LLP | | Outward No: 40453-20/06/2022 J
Email : PLOT NO:94,
geocleaner9299@gmail.com TOWER H 402, AARUNI RESIDENCY BILL, VILLAGE: BIL, VADODARA
Telenhone : , Survey No. 94, Pratapnagar, Jarod Savali Road, Old Samlaya, Savali 391121,
L vadodara ,
7600444441 Pratapnagar - 391410
DIST : Vadodara, TAL : Savli , SIDC : Not In Gide
Inspection Id: 673743 ( On Application ) Ro Name : Vadodara

| 2 |Type/ Scale/ Sector / Status : RED / SMALL / Common treatment and disposal facilities(CETP, TSDF, Ewaste
! recycling, CBMWTF, effluent conveyance project, incinerator, solvent/acid recovery
| plant, MSW sanitary landfill site) / In Operation

| 3 | Inspection Dt & Time : 08/06/2022 10:00 / Air , Water , Hazd _ Person Contacted : Mr. Denish Bhalodiya -I/C
| 4 | Env Audit Detail : Sch: N.A, , Year: ,OnDt:

| Commissioned Dt : 15/04/2020 Production Start Dt : 01/05/2020 Applicability of CRZ Rules : No

_5 [Water Consumption in Kilo Lts Per Day  __ Ind: 7.500 Dom: 8000 Borewells: 0
6 % aste Water generation / Discharge (klpd) Ind : 2.000 Dom: 2.500 Tubewells: 0

| 7 |Consumer No.(Electric Meter): Source of Water Supply: Tanker

8 | Dlsposal Mode of Il:l_dlist_l‘_‘lja_l :’_Dﬁ_fuﬁl_;egtlg __“ i : ey Zei’_?y F_ﬁfs_l:lguge - / Septic Tank A
9 Dlscharge Pt/ Final Receiving Body (Ultlmate) ZILD/ -

11 | Status 0f“atcr consent U Under the Water Act,1974: AWH -110736-30/09/2025 Last Inward 183092 15/1 O/ZOZO[GRE |

111 |Effluent Treatement plant (ETP) : Units, if provided and status :
No Data

12 | Whether Industry is a member of CETP ? No
13 |Boilers=0 , DG Sets=0 , Flue Gas =1, Process =1 , ETP Cap = 0, Capacity of All =-

E

[ APCM Details : Scrubber

I !Fuel Used : 1do

} Stack Attached to : ... Any Other,D.G. Sets

jj 14 TSDF NamL Not Regd with any TSDF
|

a

|

17777 R e L T el T G PLL g S i LW oaeiiias

| B ab Charges Pendnlg NIL Water Cess Charges Pending : NIL

b Nt Env Form V: 2019-2020 Water Cess Return HW Monthly Rgturn 2022-05

i 17| Last 3 Legal Action :

. | Insp Dt ! Act Leg Dt For Insp ID IR-Leg Type Out No

! |[__07/04/2022 | SCN 09/05/2022_ | et 656681 SCN ROU 661671

| 290102021 | REV 10/11/2021 3MT, 625804 REV DIR 605908

f 250082021 _ [ DIR | 12/10/2021 EPA.IMM., 617507 DIR__|. COM | 603254 |

RS & S e '____'__'—'_-“"_-*‘7"'_“—*-________‘_'__—__——'—'lr EE R IS T i e e T ST, (e S
; Monthly Patrak Data : Last Return : 202205 HAZD Waste Disposal : 2845. 280 (61 Trucke)

’ Electricity Units Consumed in month Water Consumed in month Efﬂuent Dlscharged in month

i Production - 0, ETP - 0, APCM - 8329 Meter Reading - 0, Kilo Litre - 27 Meter Reading - 0, Kilo Litre -0

\\

|
\
‘\ 20/06/2022 1/7 ( Through XGN )
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= =

4/ Gujarat Pollution Control Board
( Inspection Report ) - Air,Water,Hazardous

[ pCB 1d: 75614

==

et
=3 = : g i
%#ﬂ (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)
et ] ]
|General Observation
@ | - | Is the Industry in Operation ?? Yes
la | -! R.O File No -
lb - | Industry Operating without CCA No.
c | -| Has Production exceeded (last 3 MTHs) than CCA-Qty | No.
Any products-NOT in CCA, manufactured-Last 3
dl- No.
MTHs
- | Foul Odour/Fugitive Emission/Bye Pass in Premises ?? | No.
¥ | - | Industry Name CHANGED in recent times ?? No.
o | - | Has Regn with CETP or TSDF expired ?? N.A
h | - | Seperate Energy Meter for A.P.C.M?7 N.A
b | -| Provision of any STAND-BY Pump ?? N.A |
Air Related
b -
;:1 ]w - | Fuel Type confirmitive with CCA? Yes i~
b | - | Av. Fuel Consumption EXCEEDING CCA limits No. 4
¢ | -| APC Measures confirmitive with CCA conditions ?? | Yes
d | -] ALL APCMs are in operation Yes
e |- | SMF availability Provided
f |- | Thick Smoke observed in Flue Gas/Processes ?? No.
g |- | phof Scrubbing Media as per requirement ?? Yes
h |- Ultimate Disposal of Scrubbing Media ETP
’_L | Nos of Samples : Stack & Ambient 0,0
\GEM
b Where Authorization Under BMW Rules 2016 obtained ? ;
r_ﬂ " | Provide Authorization No. / Date e Not Applicable 4
|Haz Waste Related
a | - | Haz waste Catg confirmitive with CCA Yes %
b |- | H.W generation exceeding CCA limits No.
. Collection, Storage, Treatmnt, Disposal Facility
ic |- Yes
| Adequate ??
d | - | Reusing or Recycling of Haz Waste by Industry ? No
{ LogBook / XGN Manifests / Disposal Records TALLYING ~
& | = an Fully /
[f | - | Stock of Haz-Waste @ premises/Whether EXCESS ? as per crux
Recycler/ Actual user has valid Authorization under ;
ﬁ; rules 6 or 9 of HOWR-2016? Xes Not Applicable
‘ Installed capacity of the plane based on machinery
h | - | installed (Capacity of Machine,No. of Batch/Day,Annual| --
s Capacity)
; Technical capability and equipment complying with the | .,
SOP/Guideline? -
i Is unit complying the conditions gives in %
J || SOP/Guidelines? ol
k | - | Facility is adequate for the applied process Yes
L= Passbook is maintained? Yes
1 | - | Details of PLI, if applicable -
m!- Detailg of safety spects provieded by the facility =
iﬂ _ i Seprate storage area for Haz. Waste for the utilization v
L or gem'a'_ation from the process is provided? o
p |- Quantity of Hazardous waste procured as per CCA? Yes
Water Parameter
b | - | Source of Water Supply Tanker
¢ |- | W.W.G is EXCEEDING the CCA Limits No.
d |- | W.W Disposal as per the Consent Conditions 2 Yes
le | - | Was the ETP in operation ? Batch Wise

20/06/2022

2/7 ( Through XGN )
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Gujarat Pollution Control Board | r PCB 1d: 75614 |

T

P ( Inspection Report ) - Air,Water,Hazardous i
N o el e
QP  (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Sectlon 110 of EP Act 1.986)

- | Treatment System ADEQUATE to handle existing effluent Adequate
g |- | Did u observe ANY ILLEGAL Discharge 23 No.
h | - | Nos of Samples collected 0
Remarks :

: Site Observations during Inspection, PCB-ID: (75614 )

#4,is unit is visited w.r.to Revocation application and HO email “Inspection of M/s. Geo Cleaner LLP” dated
v2/06/2022. Detailed IR is uploaded herewith. [4772]-19/06/2022
~ RO Comments/Reply :Further revocation may be granted, considering compliances observed. -20/06/2022

I recommend : Closure May be Revoked : Revocation Type: Permanent Revocation
W.C Notings: As per XGN profile[4772-AEE]~

Specific Instructions given to Industry at the time of visit , for Pt to Pt Compliance

Beell 3 MM e2Mallel BUell AsH gL ¥ UQl AWABls Asxiell Awe Asdl saUMl wcl A
A3 Wssz olottcll sel WGBS AsAA wl Aol HRAl vl (Bott ey Ml 2uudl ) ua
% wel AsHA Ulsse vl 8 dell WAell MOU % sl .

Compliance Observed in this Inspections.

e

| aON ¢ O

=
\

intprnalind

- iindel P
Al

'\\b;‘_.‘ <! uT e

| 20/06/2022 3/7 ( Through XGN )
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GUJ arat Pollution Control Board

W -'?E) 9 .»' ( Inspection Report ) - Air ,Water,Hazardous

o

S, Do

PCB Id: 75614 |

""\!'r (Undcr Soction 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Instructions in Previous Visits and Reply

Insp Det

Instruction Status

4. AsHoll liquid tank storage o{l dyke wall W material spillage Qe Uit
B A A awsl@s Gsldl Ad uUR c@radl wg o WA A ol
tallel 2MY; We have uploaded reply in Extra Tag and also submitted to
respective R.O (29/04/2022)

656681(07/04/22)

5. ullUsll AsHell vent 48 fixed structurally stable platform provide %29;

hiVe have uploaded reply in Extra Tag and also submitted to respective R.O
1{24/04/2022)

656681(07/04/22)

2 alsld uHal ETP ol olyHl Ac deconatminated drum area ot
process area Hil fugitive fumes sllsadl Flal HAd dl derR weld
k33l UdlEl @cll; We have uploaded reply in Extra Tag and also submitted
to respective R.O (29/04/2022)

656681(07/04/22)

7. BeCl 3 H £a0alol BUsll AsHl sl B ugl APl AsHuLel
Az AsHl sl A WA AR Wsse wellell s WHEs AsHeA
w2l Aoll BAl vuell (MBott e HRAl wuudl) U ® Ul
AsuA Usse 20 8l dell #dell MOU % 824l; We have uploaded reply
in Extra Tag and also submitted to respective R.O (29/04/2022)

656681(07/04/22)

1.l 11/02/2022 ofl A% wUAct YUsloll Yl wdaled 2% 5<; We

have uploaded reply in Extra Tag and also submitted to respective R.O
(29/04/2022)

656681(07/04/22)

6.HASlA HHA AsHML store 5 waste o{l HDPE Bags il liquid
seepgae Al HAd B A AsHl seepage Ucliell A generate Ucll
lechate/ waste water {i2oll cataal Gell s2cll wal uER clluicoll action
plan % 52¢dll; We have uploaded reply in Extra Tag and also submitted to
respective R.O (29/04/2022)

656681(07/04/22)

5 el 3 MM exatet et welledl cuRiel kst 2asy A
Geuteot @Astetell B 2uucll; We have uploaded reply in Extra Tag and
also submitted to respective R.O (29/04/2022)

656681(07/04/22)

3. yelsicd ¥HA ETP ol ollgell ewdtdl contaminated platsic/scrap open
Ul store 53 ol MAA B Al Aal olu As Wl shift sdl; We have

uploaded reply in Extra Tag and also submitted to respective R.O
(29/04/2022)

656681(07/04/22)

(1) BlsU 2oL Areoll a5l WA AsUAA Sl AsHML WA storage
Shed o{l $2Q spillages/contaminated run off aiegedlaHl &L deua d dgeal
Wl 38l eatetaon s3l AR collection pit & fix line &l ETP 218 sas2
s2cll.; we have uploaded reply in Extra Tag and also submitted to respective
R.0 (29/04/2022)

638714(11/02/22)

1) 61§ GlL vUclHl WA Closure order o YUl Uelel 59,; We have

uploaded reply in 000 tag and also submitted to the respective R.O
(03/11/2021)

626360(02/11/21)

2) Sell 13l ao Aug ysizell Geutest B2 g sl «&l; We

have uploaded reply in 000 tag and atso submitted to the respective R.O
(03/11/2021)

626360(02/11/21)

20/06/2022 4/7 ( Through XGN )
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— Gujarat Pollution Control Board > [ PCB1d: 75614 |
W ( Inspection Report ) - Air,Water,Hazardous i wye s

gy (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10.0f EP Act 1986)

Annexure Details - Air,Stack,Hazardous Waste & Samples PCB-ID: (?5614)

A Sample Details

B Process Stacks

[ Sr [Stack attached to Mits Remark Details of APCM Probable Pollutants.
1 [.. Any Other 12 vent from mixing operation | SCR PM-150,
C Flue gases Stacks
Sr |Stack attached to__| Mis |Remark SME APCM Fuel Consp-Unit Insp Remk = |
1 |D.G. Sets 7 |125KVA YES N.A ldo 170 Lit/Day e 7‘_! |
D Details about Hazardous Waste Management : 7 !
Sr Source of Hazardous Waste Catg Qty/Year HW Disposal Management o
1 | Empty barrels/containers/liners contaminated with hazardous 1.-33.1 3010.000-M.T| COL,DCO,STO,TRA ‘, |
chemicals /wastes » { ;
2 | Concentration or evaporation residues 1 =373 2000.000-M.T COL,DSS.STO,TRA o
3 | Used or Spent Qil 1-5.1 1.000-M.T| COL,REU.STO,TRA '
4 | Concentration or evaporation residues 1-373 2000.000-M.T| CIW,COL,DSI,STO,TRA -
| 5 |Chemical sludge from waste water treatment 1 -353 50.000-M.T| COL,DSS,STO,TRA o it ']
Py
‘roducts :
Sr Product Name NOC Qty CCA Qty Applied Qty Inspection Remark
1 |Waste Mix Liquid 1625.000 1625.000 - M.T 0.000
2 |waste mixed solid/semi solid 6600.000 6600.000 - M.T 0.000 ]
F Raw material : !
| St Raw Material Name Capacity - Unit / Month ] |
| i |additives 416660 -MT | |
| 2 |organic/inorganic hazardous and non hazardous wastes . 8225.000-M.T | ;
G Water Consumption & Generation Break up l
Sr | Water Code (Qty in kipd - Kilo Ltr per Day)| WC:15.500 | WWG : 4.500 Water Source Remark | |
1 | Agriculture 5.000 0.000 Tankers b _1! |
2 | Domestic Purpose 3.000 2.500 Tankers ELER Ry
3 | Others ..... 2.500 1.500 Tankers Water Use in ODC, PGC, | |
L > " _ |DWandlab ] |
H Solid Waste l
i
i I Closure Reasons and Measures taken. |
| e~ |
i ; 5 ; |
{ |5:. {Reason For Closure Direction Measures Tasken Compliane |Inspection Remarks i
! e Observed ;
{ 1|Closure point 1 - @ 30 MT of industrial We have immediately shifted the industrial [Complied During inspection, open land near !
! process waste observed stored on land in process waste to dedicated hazardous assembly point found clear and ‘
open area near assembly point. waste storage area. Photograph of covered with stone kapachi and no any
Hazardous storage area is submitted at process waste observed in the
your esteemed office. assembly point area at the tune of
visit.
i 2|Closure point 2 - @235 MT of waste mix solid | We have immediately shifted the waste Complied During inspection no any waste mix
product observed stored in open area on mix solid product to dedicated finished solid product observed stored in open
concrete flooring near main gate of the unit. |product storage area. Photograph of area on concrete flooring near main
finished product storage area is submitted gate of the unit
at your esteemed office.

20/06/2022 5/7 ( Through XGN )
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Gujarat Pollution Control Board
( Inspection Repart) Air,Water, Hazardnus

PCB Id: 75614

-

3|Closure point 3 - Contaminated wastewater | We have immediately rectified the system |Complied During visit no any contaminated
from this raw material storage area is and now there is no waste water going to waste water observed coming from
observed seeping through boundary wall of  |the land in adjacent farm. We have raw material area. There is no waste
unit and observed on land in adjacent farm.  |immediately started pumping of water logged area found within
accumulated waste water to ETP for premises and adjacent farm at the time
further treatment. We have also taken of visit
immediate action for repairing the
boundary wall to prevent any further During visit no rain observed
incidences in future, We assure the board
that we shall take utmost care that the
same is not repeated in future, The
photographs of the same is submitted at
your esteemed office.
41Closure point 4 - During inspection one Our ETP was under maintenance. Hence, |Complied During visit no any contaminated
wastewater sample collected from kacha pond|this has resulted to some leakages and waste water observed coming from
near assembly point (Near hazardous waste  [spillages, which ultimately led to the waste raw material area. There is no waste
storage area) and result is observed pH-6.84, |water flowing to the kacha Pond. At water logged arca found within
COD-9,39,597 mg/l, BOD-56,250 mg/1, present the ETP is fully operational premises and adjacent farm at the ttme
Phenolic Compound-10.41 mg/1 & Oil & continuously and efficiently. We have of visit
Grease-70 rag/t. immediately rectified the system and have
started pumping of accumulated waste During visit no rain observed
water from Kacha pond to ETP for further
treatment and taking utmost care that the
same is not repeated in future. There is no
wastewater present in the Kacha pond
now. Photographs for the same is
submitted at your esteemed office.
5|Closure point 5 - Vegetation in area (@8 m * | We have immediately rectified the system |Complied During visit no any contaminated
4 m) in open land of adjacent farm observed |and now there is no waste water going to waste water observed coming {rom
dry. the land in adjacent farm. We have raw material area. There is no waste
immediately started pumping of water logged area found within
accumulated waste water to ETP for premises and adjacent farm at the time
further treatment. We have also taken of visit
immediate action for repairing the
boundary wall to prevent any further During visit no rain observed
incidences in future. We assure the board
that we shall take utmost care that the
same is not repeated in future. Photographs
of boundary wall is submitted at your
esteemed office.
6|Closure point 6 - Contaminated bags/liners | We have immediately collected the Complied During visit no any contaminated
are observed stored in open area within Contaminated bags/liners and have bags/liners/drums observed stored in
premises. disposed by selling them to authorized open area
recyclers having decontamination facility.
Manifest copy for the same is submitted at
your esteemed office.
7|Closure point 7 - During inspection @350 We have immediately collected Complied During visit no any contaminated
nos. contaminated HDPE drums (cut from Contaminated IIDPE drums & MS drums bags/liners/drums observed stored in
center) &@300 nos. confaminated MS drums |and disposed by selling them to authorized open area
(cut from center) are observed stored on land |recyclers having decontamination facility.
in open area. Manifest copy for the same is submitted at
i} your esteemed office.
8| Closure point 8 - Near discarded drum We have immediately collected the black |Complied During visit no any black colored
storage area, black colored residue (tarry colored residue along with contaminated residue (tarry waste) was observed
waste) Wwas observed to be spilléd over soil and reused it as raw material in our spilled over observed
partially on open land @ 4m *4m and mixing process.
partially on pucca floor ™" 2 ;
9]Closure point 9 - During thq&\spection odour | We have already installed odour control ~ [Complied Unit has provided the deodorant
was felt in plant prt?mis,es"f" system like deodorant spraying system for spraying system around the process
- ; preventing the odour. shed and periphery of the unit and
observed in operation.

20/06/2022
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PCB Id: 75614

e a— Gujarat Pollution Control Board
W ( Inspection Report ) - Air,Water,Hazardous .
gy (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EPAct 1986)
10{Closure point 10 - During the inspection During the inspection, odour control Complied Umt has prgvided the deodorant
odour control system and deodorant spraying | system and deodorant spraying system was spraying system around the process
system was observed not in operation under maintenance. Now it has been shed and periphery of the unit and
repaired and it is in fully operational observed in operation.
condition.
11|Closure point 11 - Unit has not provided We have already installed the sensors in | Complied Please refer above
sensors in waste processing and storage area. |waste processing area. Photographs for the
same is submitted at your esteemed office.
We have already purchased the sensors for
the storage area and it will be installed
within 7 days. PO copy for the sensor is
submitted at your esteemed organization.
12|Closure point 12 - During inspection ETP The ETP was closed down and emptied for| Complied Unit has provided ETP consist of
found dry and empty and interconnected 3 days before the visit for the purpose of collection sumps, Neutralization tank,
pipelines in ETP area is observed in ETP cleaning and maintenance. All settling tank for sludge removal,
disconnected conditions. pipelines have been reconnected after collection tank, Mixing vessel, Sand
maintenance. At present the ETP is fully filter & carbon filter treated effluent
operational continuously and efficiently. collection tank. During visit ETP was
not observed in operation and
operated batch mode. Unit is
maintaining dedicated logbook for
ETP operation
* 131Closure point 13 - Looking into the condition |The ETP was closed down and emptied Complied Unit has provided ETP consist of
of the ETP it scems that ETP was not just 3 days before the visit for the purpose collection sumps, Neutralization tank,
operated since long. of ETP cleaning and maintenance. At settling tank for sludge removal, |
present the ETP is fully operational collection tank, Mixing vessel, Sand ]
continuously and efficiently. filter & carbon filter treated effluent |
collection tank. During visit ETP was i
not observed in operation and |
operated batch mode. Unit is i
maintaining dedicated logbook for 4]
ETP operation
14{Revocation No 1 - Comply with the points | The unit has immediately complied with  |Complied As per Crux
given in your undertaking all conditions given in undertaking.
Compliance report is attached.
15 |Revocation Point -2 Unit shall comply with |CCA Compliance report is atteched. Complied

all conditions given in CCA

As per crux l

Inspection Team :

R.R.Badgujar, SO

- Dhruvinkumar C Patel

I hereby affirm, that ail the PDF, Data mentioned above, fees paid has been checked & certified.

(2 2eackprgor

Signature By(R.R.Badgujar, SO )

20/06/2022
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Name of unit : M/s GEO CLEANER LLP (PCB ID : 75614)
Visit Date : 08/06/2022

This unit is visited w.r.to Revocation application and HO email “Inspection of M/s. Geo Cleaner
LLP” dated 02/06/2022 mentioned that “Inspection of M/s. Geo Cleaner LLP was carried out on
07/04/2022 and based on IR, SCN is issued to the unit on dated 07/05/2022 with reference to
submitted compliance report by unit. You are requested to carryout fresh inspection of the unit
based on submitted compliance report and also submit point wise IR & AR as per Direction
issued on 12/10/2021 with recommendation for Revocation”.

During visit unit was observed in operation. It's a pre processing facility. Co processsable
Hazardous Waste from various industries received and after mixing according to its
compatibility it is sent to cement industries. Waste from industries received through online
manifest. Manifest record is verified on sample bases. Waste sent for co processing to M /s J.K
Cement , M/s Novoca Vistas Corporation Limited, M/s NU vista limited, M/s Ambuja Cement &
M /s Birla Corporation Limited.

Format for verifying adequacy of the infrastructure for Pre-processing / GCo-processing of waste
materials

S.No Type of operations Check-list Photographs

1. | Nature of the waste | a. Solid . _
materials applied for | b Liquid

c. Sludge

d. Gas

e. Hazardous

f. Non-Hazardous 3 =l

g. Flammable

h. Toxic .

i. Corrosive : =3

j. Explosive }
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2. | Type of packaging a. Liners

b. Bags-Small / Jumbo bags
¢. Drums

d. Centainers

e. Bulkers

f. Tankers

. Other (pl specify)

aq

|

handled

3. Type of  material

Solids
Liquids
Sludges
Gases
Flammable
Toxic
Corrosive

@ e TP

4. Reception

Weighing bridge -Provided

5. | Laboratory for
Waste
characterization

a. Yes
b. Ne

... 1

Page 2 of 14
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Storage

Covered sheds
Impervious flooring
Storage

tanks/Containers/drums

Equipment for Size

reduction

Shredder— Grinder,—mixers;
Cutter,— Hammer,———Jaw

(pl.
specify) Sigma Mixer provided
for liquid waste . Tank with
mixing facility provided . Pits
are provided for solid waste

e

8 :.15 .

Feed material
preparation equipment

Impregnation
Drying;
Screening
Crushing
Pellatisati
Granulation

Others -Sigma mixer—Vwith | |

fume extraction

Moving machinery

like trucks, Beb—eat, Forklifts,
Crane leaders-dumpers,—Arm

’ ’
’ €rs;

10,

sorting equipment

13

Screening material

Disc_screen,—Retary—Manual
screen , Trommel—secreen;

12

Conveyers to
transport the material

Crane and forck lift used to transfer
material from one place to another

Page % of 14
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from one to another‘r
place

conveyors,—chain—€oRVeyors;
bucket conveyers, —closed
eenveye%ﬁipeeemteyewete

Dedicated loading unloading area “for
liquid waste received through tankers are
provided with pump and fix line..

13. | Feeding arrangements Manual Feeder (Veolumetric
§hciad . foeding).
etc. for liquid, solid and semi-

solid waste feeding. -

14. | Facilities for | Paddy husk and ash use as
impregnation of | required to make waste more
wastes. suitable for co processing.

15. | Rotary Air Lock, Safety | Not applicable since this is pre
shut off gate, Double | processing plant how ever
slide gates are utilized | Fugitive ~Emission ~ Control
into the feeding | Systems provided with liquid
mechanism to avoid | waste mixer . ID fan connected
any back fire due to | with hood provided on mixer
any pressure build-up | finaly connected with an stack
into the kiln. with carbon filter

16. | Fume extraction '
systems with vacuum Serubbers—/-bag-filters / VOC
ducts emission control  systems

Biclogical treatment etc. ID fan
and stack.

17. | Spillage/leachate Yes

collection No
containment measures.
Collection pits,
impervious liners,
segregation of storm
water drainage
systems

18. | Electrical fittings / | Yes
Equipment / Systems | Ne
are designed to handle
flammable / explosive
materials (If relevant)

19. | Odour control Yes De odorant spraying system provided on
The facility must have'| Ne periphery of the premises.

appropriate -~ .. odor
control facility" to deal |
with the odor nuisance.

Imiormation
U 5

nde
AN AN _/a&
\\:?'? =" oy
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20.

Safety Equipment
Provision of
emergency  showers
and eye wash stations,
PPEs, ear-plug etc.

=
Yes

Ne
Remarks: Organic vapor mask,
PPEs, Ear plug, Gloves, Halmet

, gumboot

21,

Facilities implemented
at the location have
been approved by the
office of the Factory
Inspector

Yes

22,

Facility has
implemented a
monitoring plan for
checking the health of
the operating
personnel as per the
statutory requirement

Yes

= VEAE B B ol BE REIEETE e e o ) . wa
I 50l R i

Z3.

Facility has prepared
an Emergency
Response Plan

Yes
8

P| ref page enclosed herewith

24,

CEMS installed for PM,
NOx& S0 and
connected to SPCB /
CPCB for

a. Yes

b. No -Not applicable
since its pre processing facility
However in-house Gas
detector for H2S, VOC, LEL,
CO, & aniline provided at
various  locations  within
processing area.

Imrmatioy:
undet /L,
A RN A
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Every FSDE or standalone pre-processing facility or cementplant who is engaged in pre-
processing of wastes for co-processing shall have minimal requisite infrastructure facilities &
operational controls as mentioned below

Sr
no

Type of operations

Check-list

Observation

Type of packaging

May use liners, Bags Small /
Jumbo, Drums, Containers,
Bulkers, Tankers, etc. suitable for
handling of hazardous wastes as
per CPCB guidelines

Industry is having dedicated tanker 07
nos and trucks 05 nos with GPS
system. Solid/semi solid waste
received from ind in jumbo
bags/drums where as tankers/drums
are used for liquid waste.

Reception

Weighing bridge

Weighing bridge provided withr-f
premises .

Waste characterization
/ qualification

Laboratory

A laboratory found provided for
analysis of waste which includes
analysis of Calorific value ,pH, CV,
Sulphur content, Ash %, Lol, Sp gravity
, Chloride, Moisture.

Storage

Shall install covered sheds w ith
Impervious flooring. Waste shall
be stored in storage
tanks/Containers/bins.  Bulky
wastes may be handled on
impervious lined flooring under
shed.

Industry has found provided two
storage shed with total capacities

Shed
01(old)
2035.88

Shed
02(new}
583.51

Total area:
Sgm

Total Storage | 1921 651
capacity MT |

Sheds are provided with imperviow™
Concrete flooring

Separate storage for solid liquid and
semisolid waste is provided.

Waste is found stored in drums with
color coding label /jumbo bags

For storage of pre processed liquid
waste dedicated tanks are provided
Total three tanks are provided out of
which one is provided with mixing
stirrer having capacities

Tank 1: 220 MT

Tank 2 : 75MT, with mixing stirrer
Tank:3 60 MT

Sigma mixing tank 5 MT capacity.

Equipment

For mixing of liquid waste sigma

- for Size

Shredder, Grinder, mixers,

;
L

4
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reduction Cutter, Hammer, Jaw Crusher, mixing facility provided which iﬂ
Chipper, Hydro-pulper machines, | equipped with mixing tank ,stirring
etc. facility connected with exhaust hood.
This hood is finally connected with a
stack with carbon filteras APCM.
6 Feed material | Impregnation, Drying, Screening, For mixing of solid material two pits
preparation equipment Crushing, Pelletisation, | with are provided with total 13.99
Granulation, Others x3.89x2.3 =123.1 m3 capacity
provided . Dry waste mix with JCB
machines and manually screening
carried out before packing.

7 | Moving machinery Shall use machinery like trucks, | For handing of waste JCB machines ,
Bob cat, Forklifts, loaders, | cranes and forklifts provided
dumpers, Arm handlers, Wheal
loaders, Crawler loaders,

Telescopic etc.

8 sorting equipment Shall use equipment like Metal | -------
detectors, Electro-Magnetic
separators, etc.

9 Screening material Shall use equipment such as disc Manual bar screen use for solid waste
screen, Rotary screen, Trommel and for liquid waste inbuilt screening
screen, Oscillating screens etc. mechanism provided with the sigma

mixer.

10 | Conveyers to transport | Shall use belt conveyors, Inclined Forcklifs , bucket, crane used

the material from one | Belt conveyors, Cleated belt
to another place conveyors, chain conveyors,
bucket Conveyors, closed
conveyors, pipe conveyors etc o
11 | Feeding arrangements Weigh feeders (Volumetric and | Not applicable |
(applicable to cement Gravimetric feeding), Apron and
plants alone) Gottwald feeders etc. for liquid,
solid and semi-solid waste
feeding, including facilities for 1
impregnation of w astes. . S . 3
12 | Safety equipment | Rotary Air Lock, Safety shut off | Not applicable
(applicable to cement | gate, Double slide gates are
plants alone) utilized into the feeding
mechanism to avoid any back
fire due to any pressure build-up
into the kiln.
13 | Fugitive Emission | Fume extraction systems with | Industry has  provided Fume

Control Systems

vacuum ducts connected to
Scrubbers / bag filters VOC
emission control systems
Biological treatment etc. ID fan

and stack.

extraction systems at

Liquid storage tank area.

Sigma mixer

Solid waste process/mixing pit area
Liquid loading /unloading area

It is 'connected with common line
finally’ connected with a ID fan

followed by carbon filter and stack of |

Page 7 of 14
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o

@14 meter height.

14

Fire protection

Approved by fire safety auditor /

Industry has found provided 500kl

containment measures.

fire department should be | capacity u/g fire water tank with fire
provided hydrant facility.
15 | Spillage/leachate Shall install collection pits, | Liquid waste storage tanks found
collection / | impervious liners, segregation of | provided with dyke wall.

storm water drainage systems

Lichate collection kit provided to lift
any spillage with pump and saw dust.
Person contacted informed that as
such there is no waste water
generation till now however in case of
any contaminated waste water
generates ETP is provided ~
Unit has provided ETP consisting u/g
collection tank ( 30kl) , neutralization
tank, Lamella mixer , Intermediate
tank,2 kI treated w/w holding tank
(30 KL).Carbon and sand filter. Flow
meter provided on inlet and outlet of
ETP and Logbook maintained.

/transmission

16 | Electrical fittings / | Systems shall be designed to | Flame proof Electric fitting within
Equipment handling flammable / explosive | storage shed are provided.
materials (If relevant) e
17 | Odour control The facility must have | Unit has found provided deodorant
appropriate odor control facility | spraying facility on periphery of the
to deal with the odor nuisance. unit except

18 | Safety Equipment There shall be provision of | 500 kl capacity u/g fire water tank

emergency show ers and eye w provided with fire hydrant facility. 6

ash stations. Use of PPEs, ear- | nos Foam trolleys provided each 50 lit

plug etc. capacity. PPEs like helmet , hang~
gloves, gumboot and organic vapo. .
mask. -

19 | Facility has | Medical surveillance of the | Quarterly Health check up carried out
implemented a | operating personnel as per | for all works. Health register Form no
monitoring plan for | HOWM Rules 2016 32 maintained.
checking the health of
the operating
personnel as per the
statutory requirement

20 | Emergency Response | Emergency Response Plan to | Emergency response plan prepared by
Plan s 4% R deal with spills, fires and | the unit

emergencies as per CPCB
uidelines
21 Shall install CEMS for PM, NOx& | Not applicable however industry has

SO and connected to SPCB /
CPCB for online data
(applicable to

found provided gas detector within
premises at various location
mentioned  below Calibration

Page 8 of 14
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certificate verified on sample bases.
Details for all submitted by the unit is

cement plants alone)

enclosed herewith..

Gas sensors
/detector

Place

VOC(I Butylene)
H2S, LEL( C4H8)

Near Solid waste
mixing pit (
process area )

Storage area VOC(I Butylene)

HZ2S, LEL
(C4H8)8,CO
Liquid waste | LEL (C4H8),H2S
handing tanker
loading
unloading area
Near Sigma | VOC(I Butylene)
mixer H2S, LEL( C4H8),

CO & Aniline.

Please find compliance of improvement notice (vide order no :

661671 dated 07/05/2022) observed during visit

GPCB/CCA-VRD-1869(2)/75614/

Improvement notice points vide order no :
GPCB/CCA-VRD-1869(2)/75614/ 661671
dated 07/05/2022

Compliance observed during visit

1. Unit has not provided proper platform for
provided vent

During visit it is observed that unit has provided
platform for provided vent. Photographs of the
same is attached herewith.

2. Fugitive emission observed at decontamination
drum area near ETP and process area

During visit no any fugitive emission observed at
decontamination drum area near ETP and process
area. During visit fume extraction system observed
in operation at different location as explained
above.

3. Contaminated plastic, plastic/scrap found
stored in open

During visit no any Contaminated plastic_,_
plastic/scrap found stored in open within
premises.

4. Liquid material spillage is observed on RCC
floor near liquid tank storage dyke wall

During vsit no any liquid material spillage
observed on RCC Floor near liquid tank storage
dyke wall. Photographs of the same is attached
herewith.

5. Liguid seepage is observed from few HDPE
bags.

During visit no any liquid seepage is observed
from HDPE Bags. Photographs of the same is
attached herewith.

AT T
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Board has issued closure direction under section 5 of EP act-1986 with immediate effect vide order no:
GPCB/CCA-VRD-1869/1D-75614 dated 12/10/2021 and subsequently board has issued revocation vide
order no : GPCB/CCA-VRD-1869/1D-75614/605908 dated 10/11/2021.

Please find compliance of closure direction under section 5 of EP act-1986 vide order no : GPCB/CCA-
VRD-1869/1D-75614 dated 12/10/2021 observed during visit.

Closure direction under section 5 of EP act-
1986 vide order no : GPCB/CCA-VRD-1869/1D-
75614 dated 12/10/2021

Compliance observed during visit

1. @ 30 MT of industrial process waste observed
stored on land in open area near assembly
point.

During inspection, open land near assembly point
found clear and covered with stone kapachi and no
any process waste observed in the assembly point
area at the time of visit.

2. @25 MT of waste mix solid product observed
stored in open area on concrete flooring near main
gate of the unit.

During inspection no any waste mix solid product
observed stored in open area on concrete flooring
near main gate of the unit

3. Contaminated wastewater from this raw material
storage area is observed seeping through boundary
wall of unit and observed on land in adjacent farm.

4, During inspection one wastewater sample
collected from kacha pond near assembly point
(Near hazardous waste storage area) and result is
observed pH-6.84, COD-9,39,597 mg/l, BOD-
56,250 mg/1, Phenolic Compound-10.41 mg/1 &
0il & Grease-70 rag/t.

5. Vegetation in area (@8 m * 4 m) in open land of
adjacent farm observed dry.

During visit no any contaminated waste water
observed coming from raw material area. There is
no waste water logged area found within premises
and adjacent farm at the time of visit

During visit no rain observed

6. Contaminated bags/liners are observed stored
in open area within premises.

7. During inspection @350 nos. contaminated
HDPE drums (cut from center)&@300 nos.
contaminated MS drums(cut from center)are
observed stored on land in open area.

During visit no any contaminated
bags/liners/drums observed stored in open area

8. Near discarded drum storage area, black colored
residue (tarry waste) was observed to be spilled
over partially on open land @ 4m * 4m and
partially on pucca floor.

During visit no any black colored residue (tarry
waste) was observed spilled over observed

9. During the inspection odour was felt in plant
premises.

10. During the inspection odour
control system / deodorant spraying system was
observed not in operatign’”

Unit has provided the deodorant spraying system
around the process shed and periphery of the unit
and observed in operation.

11. Unit has not provided - sensors in waste
processing and storage area .. ;

Please refer above.

12. During inspection ETP found dry. and empty
and interconnected ‘pipelines in ‘E_TP area is

Unit has provided ETP consist of collection sumps,
Neutralization tank, settling tank for sludge
removal, collection tank, Mixing vessel, Sand filter

observed in disconnected conditions,,

»
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13. Looking into the condition of the ETP it seems | & carbon filter treated effluent collection tank.
that ETP was not operated since long. During visit ETP was not observed in operation
and operated batch mode. Unit is maintaining
dedicated logbook for ETP operation

Unit has obtained consent (AWH-110736) valid upto 30/09/2025 for manufacturing of Waste mixed
liquid- 19500 MT/year and Waste mixed solid/semi solid- 79200 MT/year. During visit, unit is observed
in operation and manufacturing of Waste mixed liquid is going on. Unit has provided ETP consist of
collection sumps, Neutralization tank, settling tank for sludge removal, collection tank, Mixing vessel,
Sand filter & carbon filter treated effluent collection tank. During visit ETP was not observed in
operation and operated batch mode. Unit is maintaining dedicated logbook for ETP operation. As per
record ETP lastly operated on 03/06/2022. Domestic waste water disposed off through soak pit. Unit
has provided odour control system/deodorant spraying system. During inspection, odour control
system/deodorant spraying system was observed in operation. Unit has provided suction hoods over
waste mix solid manufacturing pit and over vent of liquid waste mixing vessel. Unit has provided
activated carbon filter as APCM with vent of suction hoods and observed in operation. Unit has provided
VOC, HZ2S & LEL,CO sensors at Near Solid waste mixing pit (process area). During inspection, sensors are
showing reading as follows: VOC: 0 ppm, H2S: 0 ppm, & LEL: 0. Unit has provided VOC, H2S & LEL,CO
sensors at Storage area. During inspection, sensors are showing reading as follows: VOC: 0 ppm, H2S: 0
ppm,CO: 0 ppm & LEL: 0. Unit has provided VOC, H2S & LEL,CO & aniline sensors at Near Sigma mixer.
During inspection, sensors are showing reading as follows: VOC: 0 ppm, H2S: 0 ppm,CO: 0 ppm, LEL: 0 &
Aniline : 0

Photographs taken during visit is attached herewith.

Date: 08/06/2022 Visiting team: D.C Patel R.R.Badgujar
AEE SO
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Photographs taken during visit

Platform for provided vent No any liquid material spillage observed on RCC Floor
near liquid tank storage dyke wall
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Emergency Response Plan.

GEO CLEANER LLP
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Details of gas detection sensors calibration details

Gea Cleaner LLP a
talihmiinn Details of Gas Sensors Q.ﬁ
. e
Sw:ﬂ Nu Sensor Details Location Calibration Due Date
1{H25 Solie Process Area 23-09-2022
2 %;rj{ f(I-Butyiena) Soli Process Area f‘;?ﬂ‘;ff‘zwiz
JILEL {CAHB) .fz":,uiu:t ?ruceas Area ?}F-Z}fi-m?}
41H2S slorsge eirea 15-310-2022
S[VOC [I-Butyiene| Storage Arca 15-10-202¢
BILEL {C4HB) Storage Ares 15- .mwmzé
7|1C0 Slorage Area 15-10-2022
BILEL {CAHRB) .! guid Process J;‘area 22-0%-2027
QK25 ii ued Process Area FR-08-2022
101H2S éSi;gma Process ﬁ;rea 298-12-2022
i1]LEL 654*18; %E:igma Process Area 29-12-20022
12|VOC [i-Butylena) ingma Procass fres 29.12.2022
13|CO Gigma Pr’a.tﬂﬁﬁ Ares 29-12.2022
14| Aniing gﬁigma Process Area 13-{}2--2{323.
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Annexure R-7

GUJARAT POLLUTION CONTROL BOARD

[P Paryavaran Bhavan,

T — Sector-10-A, '
ﬁ Gandhinagar- 382 010
A Phone : {079) 23226295 Fax (079) 23232156

“V . Website: www.gpcb.gov.in
SHOW CAUSE NOTICE

Whereas you are having industrial plant M/s. M/s. Geo Cleaner LLP Survey No-94, P.O:
Pratapnagar, Savli-Jarod Road, Savli, Vadodara, Gujarat-391121.

AND WHEREAS the Board has granted authorization under Hazardous and Other Waste
{Management & Transboundary Movement) Rules - 2016 to your industrial unit.

AND WHEREAS as per Rules, unit shall file annual return in Form-4 to Board on or before 30" day
of June for preceeding financial year.

AND WHEREAS you were required to submit Annual Returns (Form-4) under Hazardous and other
waste (Management & Transboundary Movement) Rules — 2016 by 30/06/202t.

AND WHEREAS you were required to follow the manifest systern as per Rule 19 of the Hazardous
and other waste (Management & Transboundary Movement) Rules — 2016 and Board has
implemented online manifest system on XGN for the same.

AND WHEREAS from the data submitted by you and data available on XGN system regarding
receipt of hazardous waste namely Pre-processing for the year 2021 — 2022; it is found that you have
an authorization for 98700 MT where as you have received 10209.440 MT as per the data submitted
by you and guantity of waste received through online manifest system indicates that you have
received 7941.531 MT. Thus, figures are not matching for the receipt of the hazaraous waste.

Considering above, you are called upon to show cause for above reason within 7 days from the date of
issue of this letter, failing to which further action will be initiated under provisions of the Hazardous
and other waste (Management & Transboundary Movement} Rules — 2016. If you fail to submit
adequate reason(s) within mentioned time limit, penalty would be [evied as per-CPCB Guideline
“Determination of Environmental Compensation to be recovered for violation of Hazardous and other
wastes (Management & Transboundary Movement) Rules — 20167
For and On Behalf of
Gujarat Pollution Control Beard

Mgl

Unit Head — Hazardous Waste Cell

No.: GPCB/HAZ-GEN-628(4) /75@ [ L
Issued to:

M/s.M/s, Geo Cleaner LLP

Survey No-94, P.O: Pratapnagar,

Savli-Jarod Road, Savli,

Vadodara, Gujarat-391121

Copy to:
¥ UnitHead — Vadodara, Head Office, GPCB..........For information and necessary action
please,
>, Regional Officer — Vadodara, GPCB........ For information and necessary action please.
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GEO CLEANERLLP

Promoting a Healthy Environment

Date: 08/10/2022

To,

Unit Head-Hazardous Waste Cell,
Gujarat Pollution Control Board,
Paryavarn Bhavan, Sector-10A,
Gandhinagar-382010.

Site Address:
Survey No-94, PO : Pratapnagar,
Savli-Jarod Road, Vadodara,
Gujarat, India-391121

Reg. Office:

Tower H-402, Aaruni Residency,
Village- Bill, Taluka- Vadodara,
Vadodara, Gujarat, India- 391410
CIN No: AAQ-9488

GST IN: 24AAUFG6632J1ZZ

W : www.geocleanerllp.com
E : customer@geocleanerllp.com

GPCB ID: 75614

Sub: Reply to Show Cause Notice issued by the Board.

Ref: Show notice issued vide letter no. GPCB/HAZ-GEN-628(4)/75614/684859 dated 30/09/2022.

Respected Sir,

With reference above mentioned subject, we would like to bring your kind attention to below points

Sr.
No

Compliance

Reply

The data submitted by you and data
available on XGN system regarding receipt
of hazardous waste namely pre-processing
for year 2021-2022; it is found that you
have authorization for 98700 MT where as
you have received 10209.44 MT as per the
data submitted by you and quantity of waste
received through online manifest system
indicates that you have received
7941.531MT. Thus, figures are not
matching for the receipt of the hazardous
waste,

Please note that, we have permission for receiving
98700 MT/year in place of that we have received only
10405.88 MT this is indicated in form-4 submitted by us
for year 2021-22 with XGN Manifest details.

Out of 10405.88 MT waste received, we have utilized
10209.44 MT waste for pre-processing is details already
uploaded in Form-3. Acknowledgment copies of the
same is enclosed here as Annexure-1.

Kindly note that, there is no mismatch of data in
uploaded document and in the manifest system.

Kindly consider above mentioned explanation and request not to take any action against our unit.

CC. Regional Office (Vadodara), Gujarat Pollution Control Board, G.E.R.I Compeund, Race Course Road,
Vadodara - 390 007

R o

CC. Unit Head (Vadodara), Gujarat Pollution Control Board, Head Office, Gandhinagar-382010. {f

- SCN Reply dated 30.09.2022 Uploaded in XGN on 08/10/2022 16:25:57 from IP No: 172.16.31.15.
- Note: IP of machine is captured by the browser of client machine.IP is depends upon the Internet Service Provider.
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Annexure R-8

V@
ol S /" ENVIRONMENTAL LABORATORIES
C! (=) NVironmeni udito: M AR
- QCI-NABET Accredited Environment Consultant NABL Af,'g,edited Laboratory-ISO/IEC 17025-2017 {A Shmeafdzeen G::E!E Cﬂ_mﬂaﬂ!’}
MOoEF & CC Accredited Laboratory (EPA-1986)  [SO 4500:2018 Certified Astep towards Sustafnable Environment .
Issue Date | 04/03/2023 e

Report No. | SGEL/REP/2023/02/293 |

TEST REPORT
AMBIENT AIR QUALITY MONITORING REPORT
Name of Client/ Industry | M/s. GEO Cleaner LLP 2
Survey No. 94, Near Old Samaliya, P.O: Pratapnagar, Tal.: Savli, Dist.: Vadodara-
Address
391121,
Date of Sampling 27/02/2023 Sampling Location Near Main Security Gate
. 5 Ambient Air
~ Sample Receipt Date 28/02/2023 Sample Description (Sampling Duration: 24 Hrs.) ,
Sample Analyzed and 28/02/2023 1o Quantity/No. of 1=l Eg.ter pap;x", e:;:joseg b
Completion Date 04/03/2023 Samples I SORGOI (SRS 7
and Tedlar bag / 8 Nos.
Sample Collected By SGEL Tecam Packing/Seal Packed/Sealed
Sample 1D SGEL/2023/02/293 Protocol/Purpose As per Work Order
RESULT TABLE
Permissible
Sr. ; Limit as per
No. Parameters Unit Results NAAQS (24 Test Method
Hrs. Average) _

1 | Particulate Matter (PMq) pg/m? 60.9 100 IS 5182 (Part-23): 2006 st
2 | Particulate Matter (PMaz5s) pg/m? 39.7 60 IS 5182 (Part-24): 2019

3 | Sulphur Dioxide (SO2) pg/m? 20.5 80 IS 5182 (Part-2): 2001

4 | Oxides of Nitrogen (NOy) ug/m? 28.4 80 I8 5182 (Part-6): 2006

5 | Ammonia (NHs) pg/m? 12.3 400 IS 5182 (Part-25): 2018

A~ 6 | Benzene pg/m’ BDL - IS 5182: (Part 11): 2006

7 | Benzopyrene ng/m’ BDL -- Using Gas Chromatography

8 | Arsenic ng/m? BDIL -- Using ICP

9 | Nickel ng/m3 BDI. -- IS 5182: (Part 26); 2020

10 | Lead pg /m? BDL 1.0 IS 5182: (Part 22): 2004

11 | Ozone (03) ug/m? 20.4 180 IS 5182 (Part-9):1974

12 | Carbon Monoxide (CO) ug/m® 750 4000 IS 5182 (Part-10):1999

NOTE: BDL= Below Detection Limit

-

ANALYZED BY "~ CHECKED BY AUTHORISED SIGNATORY

Lab : 209, SNS Platina, Nr. Reliance Market, Opp. Shrenik Residency, Vesu, Surat-395 007
Head Off.: Shree Green Consultants, 505, SNS Platina, Vesu, Surat. & iR g
Call : +91 97129 16775, 95109 71843
Email : info@shreegreen.com/shreegreenconsultants@gmail.com Web : www.shreegreen.com




«+ QCI-NABET Accredited Environment Consultant
MOoEF & CC Accredited Laboratory (EPA-1986)
- NP W T IR = S R

GPCB Approved Schedule-II Environmental Auditor
NABL Accredited Laboratory-ISO/IEC 17025-2017
ISO 4500:2018 Certified
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Me(col

£ ENVIRONMENTAL LABORATORIES
{A Shree Green Group Company)
Astep towards Sustainable Environment

ATl PR

Issue Date | 04/03/2023 -
Report No. | SGEL/REP/2023/02/289 |
TEST REPORT
STACK MONITORING REPORT
Name of Client M/s. GEO Cleaner LLP R —
Rl Survey No. 94, Near Old Samaliya, P.O: Pratapnagar, Tal.: Savli, Dist.: '
s Vadodara-391121.
Sampling Date 27/02/2023 Stack attached to DG Set-125 KVA
- Sample Receipt Date 27/02/2023 Sample Description Stack gas sample
" ol Quantity/No. of 01 no. thimble and Exposed |-+ -osommtosies-
e s PipkadiSedtad Samples scrubbing media / 3 nos. i £
Sample Analyzed and
Complétion Date 28/02/2023 Sample Collected By SGEL Team
Sample ID SGEL/2023/02/289 | Protocol/Purpose As per Work Order
RESULT TABLE gt
Sr. s Permissible
No. Parameters Unit Results limit Test Method
il Stack Temperature % 83 - IS 11255 (Part 3): 2008
2 | Velocity m/s 6.6 - IS 11255 (Part 3): 2008 3 e
" r:_ﬁ.-:w&_?.-..x:f-xm_ e .:.-:
3 | Particulate Matter (PM) | mg/Nm3 |  23.6 150 IS 11255 (Part 1): 1985 : L%
4 | Sulphur Dioxide (SO;) Ppm 9.24 100 IS 11255 (Part 2): 1985
@ 5 83:31‘):5 of Nitrage Ppm 172 50 IS 11255 (Part-7) 2005
i ‘.~.w:,ks'arvwg;n¢;w‘-
- |
=" —Lde ool
ANALYZED BY AUTHORISED SIGNATORY
G R T

Lab : 209, SNS Platina, Nr. Reliance Market, Opp. Shrenik Residency, Vesu, Surat-395 007
Head Off.: Shree Green Consultants, 505, SNS Platina, Vesu, Surat. Sl g i x
Call : +91 97129 16775, 95109 71843 : 2oEe

Email : info@shreegreen.comfshreegreenconsultants@gmail.com Web : www.shreegreen.com
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Shree

< greon

# Sy e e S ¢/ "ENVIRONMENTAL LABORATORIES
QCINABET Accredited Environment Consultant  NABL Accredited Laboratory-JSO/IEC 17025.2017 (A Shree Green Group Company)
MOoEF & CC Accredited Laboratory (EPA-1986)  1SO 4500:2018 Certified Astep towards Sustainable Envivonment

Issue Date 04/03/2023
Report No. | SGEL/REP/2023/02/290

TEST REPORT

STACK MONITORING REPORT

Name of Client M/s. GEO Cleaner LLP
Survey No. 94, Near Old Samaliya, P.O: Pratapnagar, Tal.: Savli, Dist.: Vadodara- i
Address 391121 | T o L
. Vent from mixing EoPEE
Sampling Date 27/02/2023 Stack attached to operition
oy Sample Receipt Date | 27/02/2023 Sample Description Stack gas sample
5 : 1 no. of thimble and
Packing/Seal Packed/Sealed Y o L exposed scrubbing media /
Samples 3 X ;
nos. o ;.-wga;s-f-.ggsw‘
Sample Analyzed and | 0\, 5 _ Sample Collected By | SGEL Team
Completion Date
Sample ID SGEL/2023/02/290 Protocol/Purpose As per Work Order
Details of Stack
Stack Height (m) 12.0 APCM Activated Carbon Filter i
RESULT TABLE
o Parameters Unit Results Pe"? ls.mhle Test Method
No. limit
IS 11255 (Part — 1): 1985 Reaffirmed
1 | Particulate Matter (PM) | mg/Nm? 14.7 150 2019 i ) e i o
e IS 11255 (Part—2); 1985 Reaffirmed
4 2 | Sulphur Dioxide (SOz) Ppm <5 100 2019
Oxides of Nitrogen IS 11255 (Part — 7): 2000 Reaffirmed
3 (NOy) Ppm 12.9 50 2017

B T Rt T

ANALYZED BY CHECKED BY AUTHORISED SIGNATORY

P

Lab : 209, SNS Platina, Nr. Reliance Market, Opp. Shrenik Residency, Vesu, Surat-395 007
Head Off.: Shree Green Consultants, 505, SNS Platina, Vesu, Surat.
Call : +91 97129 16775, 95109 71843
Email : info@shreegreen.com/shreegreenconsultants@gmail.com Web : www.shreegreen.com
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) : GPCB Approved Schedule-Il Environmental Auditor g 5”&29%25:’;&& léﬂgﬂai:{lﬁlTDRIES oy
QCI-NABET Accredited Environment Consultant  NABL Accredited Laboratory-ISO/IEC 17025-2017 0l Lompany,
MoEF & CC Accredited Laboratory (EPA-1986)  1SO 4500-2018 Certified Astep towards Sustainable Environment

L CES o b= Ty e ez 2 = - 1 e = s ; -

b e 'm.ag:r;nlrm'
Issue Date | 04/03/2023
Report No. | SGEL/REP/2023/02/291
TEST REPORT
AMBIENT NOISE LEVEL MONITORING REPORT :
Name of Client M/s. GEO Cleaner LLP
s Survey No. 94, Near Old Samaliya, P.O: Pratapnagar, Tal.: Savli, Dist.: Vadodara-
ddress
391121,
Monitoring Date 27/02/2023 Maenitoring Location As per Table i "”""'""‘*‘f"’"‘.‘"
— : '
Description of ; \ o b
Monitoring Ambient Noise Level Monitoring Done By SGEL Team
Protocol/Purpose As per Work Order
Samp]e ID SGEL/2023/02/291 IS 9989-1981 (Reafﬁrmed Year:
Reference Method 2020) (Sound Level Meter) ]
Results
Sr. s g . 5 Ambient Noise Level
No. Moeonitoring Location Unit (Day Time)
Min. Max.
1 | Near Security Gate dB(A) 56.5 58.3
2 | Near Plant Area dB(A) 67.4 69.3
3 Near Solid Process Area dB(A) 64.1 66.3
4 | Near ETP Area dB(A) 55.3 57.8
= 5 | Near Liquid Process Area dB(A) 54.2 56.3 N e
: Permissible Limit as per CPCB
For Industrial Area aHy =

Note: Day Time: 6:00 am to 10:00 pm, Night Time: 10:00 pm to 6:00 am

PREPARED BY “~ CHECKED BY AUTHORISED SIGNATORY

Lab : 209, SNS Platina, Nr. Reliance Market, Opp. Shrenik Residency, Vesu, Surat-395 007
Head Off.: Shree Green Consultants, 505, SNS Platina, Vesu, Surat.
Call : +91 97129 16775, 95109 71843
Email : info@shreegreen.com/shreegreenconsultants@gmail.com Web : www.shreegreen.com
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ENVIRONMENTAL LABORATORIES

GPCB Approved Schedule-II Environmental Auditor g (A Shres Green Group Company)

QCI-NABET Accredited Environment Consultant  NABL, Accredited Laboratory-ISO/IEC 17025-2017

MOoEF & CC Accredited Laboratory (EPA-1986)  [SO 4500:2018 Certified Astep towards Sustainable Environment

S Fhm L Elen e e L e e R e ST = o B FEPSNS FRRSTS R S e 2

Issue Date 04/03/2023
Report No. SGEL/REP/2023/02/287

TEST REPORT
WASTE WATER SAMPLE ANALYSIS REPORT
Name of Client / Industry M/s. GEQ Cleaner LLP
Address Survey No. 94, Near Old Samaliya, P.O: Pratapnagar, Tal.: Savli, Dist.: Vadodara-391121.
Sampling Date 27/02/2023 Sampling Peint ETP Inlet
Sample Receipt Date 27/02/2023 Sample Description Raw Effluent
Sample Analyzed and 5
Completion Date 27/02/2023 to 03/03/2023 Mode of Sampling Grab
Quantity/No. of Samples 1L+21L.+2L/ 3 Nos. Sample Collected By SGEL Team
Packing/Seal Packed/Sealed
= Sample ID SGEL/2023/02/387 Protocol/ Purpose As per Work Order
RESULT TABLE
13:’ Parameters Unit Results Test Method
pH at 25 °C pH Unit 6.98 IS 3025 (Part 11):2022
2 | Temperature °C 28 APIIA 23" Edition, 2017, Part-2000, Scction:2550 B
v OT(‘:“H‘ Suspended Solids(ISS)atl0s | poon. 129 | APHA 23rd Edition, 2017, Part-2000, Section: 2540 D
4, [ JAHIERERSOISLIOR Y | g, 3833 | APHA 23rd Edition, 2017, Part-2000, Section:2540 C
. 3 | Chemical Oxygen Demand (COD) mg/l 1073 IS 3025 (Part 58):2006
Biochemical Oxygen
6 235 ;
Demand (BOD) (3 days at 27°C) o 35 | 153025 (Part44):1993
7 | Ammonical Nitrogen (as N) mg/L 56.67 IS 3025 (Part 34):1988
8 | Chlorides (as Cl-) mg/L 817.3 1S 3025 (Part 32):1988
9 Sulphate (as SO4-2) mg/L 721.49 GAEHA 23rd Edition, 2017, Part-4000, Section: 4500, SO4-
10 | Phosphate (as PO4) mg/L, 9.7 APHA 23rd Edition, 2017, Part-4000, Section:4500 P D
~ i | B Chan (05 g <0025 gPHA 23rd Edition, 2017, Part-3000, Section: 3500 Cr+,
PLCO P :
12 | Color Seale 10 APHA 23rd Edition, 2017, Part-2000, Section: 2120 C
- o '(;S"’/ ) )
<y M i W:QQ::,L,«‘ (:){;5 [&
ANALYZED BY CHECKED BY AUTHORISED SIGNATORY

Lab : 209, SNS Platina, Nr. Reliance Market, Opp. Shrenik Residency, Vesu, Surat-395 007
Head Off.; Shree Green Consultants, 505, SNS Platina, Vesu, Surat.
Call : +91 97129 16775, 95109 71843
Email : info@shreegreen.com/shreegreenoonsultants@gmai].com Web : www.shreegreen.com
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GPCB Approved Schedule-IT Environmental Auditor

QCI-NABET Accredited Environment Consultant NABL Accredited Laboratory-ISO/IEC 17025-2017

dgieon

4 ENVIRONMENTAL LABORATORIES
" {A Shree Green Group Company)

MOoEF & CC Accredited Laboratory (EPA-1986)  ISO 4500:2018 Certified Astep towards Sustainable Emvironment
RIS T T S e W e e S A E= N N A - S Elis s i
Issue Date 04/03/2023 i
Report No. | SGEL/REP/2023/02/288
TEST REPORT
WASTE WATER SAMPLE ANALYSIS REPORT
Name of Client / Industry M/s. GEO Cleaner LLP
Address Survey No. 94, Near Old Samaliya, P.O: Pratapnagar, Tal.: Savli, Dist.: Vadodara-391121.
Sampling Date 27/02/2023 Sampling Point ETP Outlet
Sample Receipt Date 27/02/2023 Sample Description Treated Effluent
ol e e 27/02/2023 t0 03/03/2023 | Mode of Sampling Grab
ompletion Date
Quantity/No. of Samples ‘1L+2L+2L/ 3 Nos. Sample Collected By SGEL Team
Packing/Seal Packed/Sealed
Sample ID SGEL/2023/02/288 Protocol/ Purpose As per Work Order
RESULT TABLJE_
;:' Parameters Unit Results Test Method
1 [pHat25°C pHUnit | 696 | IS 3025 (Part 11):2022
2 | Temperature “C 29 APHA 23" Edition, 2017, Part-2000, Section:2550 B
- -3 | Total Suspended Solids (TSS) at 105 °C mg/L <10 APHA 23rd Edition, 2017, Part-2000, Section: 2540 D
"4 | Total Dissolved Solids (TDS) at 180 °C : _mg/L 4320 APHA 23rd Edition, 2017, Part-2000, Section:2540 C
5 | Chemical Oxygen Demand (COD) mg/L 822 |18 3025 (Part 58):2006
Biochemical Oxygen = !
6 Demand (BOD) (3 days at 27°C) mg/L 142 1S 3025 (Part 44):1993
7 | Ammonical Nitrogen (as N) mg/L 31.72 | IS 3025 (Part 34):1988
8 | Chlorides (as Cl-) mg/L 1263.2 | IS 3025 (Part 32):1988
9 Sulphate (as SO4-2) mg/L 075.06 ;EHA 23rd Edition, 2017, Part-4000, Section: 4500, SO4-
10 | Phosphate (as PO4) mg/L 0.2 APHA 23rd Edition, 2017, Part-4000, Section:4500 P D
: APH ition, 201 - ion:
3B |l Ol Cr) gl <0.025 L A 23rd Edition, 2017, Part-3000, Section: 3500 Cr+,
¢ - Pt.CO g S ;
12 | Color Scale 5 APHA 23rd Edition, 2017, Part-2000, Section: 2120 C
13 | Total Hardness mg/L, 940 APHA 23" Edition, 2017, Part-2000, Section:2340 C
14 | Calcium mg/L 2325 APHA 23" Edition, 2017, Part-3000, Section:3500, Ca B
15 | Magnesium mg/L. 87.5 APHA 23" Edition, 2017, Part-3000, Section:3500, MgB
16 | Total Alkalinity mg/L 385 IS 3025 (Part 23):1986 (Reaffirmed Year: 2019)

CEda

ANALYZED BY

CHECKED BY

Lab : 209, SNS Platina, Nr. Reliance Market, Opp. Shrenik Residency, Vesu, Surat-395 007

AUTHORISED SIGNATORY

Head Off.: Shree Green Consultants, 505, SNS Platina, Vesu, Surat.
Call : +91 97129 16775, 95109 71843
Email : info@shreegreen.com/shreegreenconsultants@gmail.com Web : www.shreegreen.com
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:E;ENVIRUNMENTAL LABORATORIES
=" (A Shree Green Group Company)
Astep towards Sustainable Emvironment

. . GPCB Approved Schedule-II Environmental Auditor
QCI-NABET Accredited Environment Consultant NABL Accredited Laboratory-ISO/TEC 17025-2017
MOEF & CC Accredited Laboratory (EPA-1986) IS0 4500:2018 Certified

Page 1 of 2
Issue Date: 04/03/2023
FORM NO. 37
(Prescribed under Rule 12-B)
Register containing particulars of monitoring of working environment required under
Section 7-A (a) (e).
b 1. Name of the Industry :  M/s. GEO Cleaner LLP
Survey No. 94, Near Old Samaliya,
P.O.: Pratapnagar, Tal.: Savli,
Dist.: Vadodara 391121.
2. Name of the Department / Plant :  Plant Area
3. Raw materials, by-products and :  Raw Material: --
finished products involving in the By-Product: --
Process. Finished Product: None
4, Particulars of sampling i HF, Chlorine, Hydrogen Sulphide
(Contaminant)
Sampling Date : 27/02/2023 S
= ‘
Duration of Sampling : 15 Minutes.
Monitoring Done By ¢ SGEL Team
Sample ID : SGEL/2023/02/292 S e

Lab : 209, SNS Platina, Nr. Reliance Market, Opp. Shrenik Residency, Vesu, Surat-395 007
Head Off.: Shree Green Consultants, 505, SNS Platina, Vesu, Surat.
Call : +91 97129 16775, 95109 71843
Email : info@shreegreen.com/shreegreenconsuitants@gmail.com Web : www.shreegreen.com
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. . GPCB Approved Schedule-IT Environmental Auditor -
QCI-NABET Accredited Environment Consultant  NABL Accredited Laboratory-ISO/IEC 17025-2017

MOoEF & CC Accredited Laboratory (EPA-1986) SO 4500:2018 Certified

FORM NO. 37

gresn

7 ENVIRONMENTAL LABORATORIES, v

== (A Shree Green Group Campany)
Astep towards Sustainable Emironment

Page 1 of 2. oovvumarmnn
Issue Date: 04/03/2023

G <

(Prescribed under Rule 12-B)
Register containing particulars of monitoring of working environment required under
Section 7-A (a) (e).

~
1. Name of the Industry
2. Name of the Department / Plant
3. Raw materials, by-products and
finished products involving in the
Process.
4. Particulars of sampling
. (Contaminant)
Sampling Date

Duration of Sampling

Monitoring Done By

Sample ID

Lab : 209, SNS Platina,

Nr. Reliance Market, Opp. Shre

M/s. GEO Cleaner LLP

Survey No. 94, Near Old Samaliya,
P.O.: Pratapnagar, Tal.: Savli,
Dist.: Vadodara 391121.

Plant Area
Raw Material: --
By-Product: --

Finished Product: None

VOC (Volatile Organic Carbon), Butane

27/02/2023
08 Hrs.
SGEL Team

SGEL/2023/02/292

nik Residency, Vesu, Surat-395 007

Head Off.: Shree Green Consultants, 505, SNS Platina, Vesu, Surat.
Call : +91 97129 16775, 95109 71843
Email ; info@shreegreen.comfshreegreenconsuItants@gmail.com Web : www.shreegreen.com
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&
" y - GPCB Approved Schedule-IT Environmental Auditor <L a“‘f{t ENVIHBNMENT&!‘ LABGRATDR!ES
RlobF & 00 Actrened f"m""é?é‘f;“(‘afi“fs‘;g“ ‘ ToBL Accredited Laboratory 1SO/TEC 17025.2017 %" {A Shvea Grson Group Cumpany
e :2018 Certified Astep towards Sustainable Environment

Issue Date | 15/05/2023
Report No. | SGEL/REP/2023/04/345

TEST REPORT
AMBIENT AIR QUALITY MONITORING REPORT

Name of Client/ Industry | M/s. GEO Cleaner LLP
Adidress Survey No. 94, Near Old Samaliya, P.O: Pratapnagar, Tal.: Savli, Dist.; Vadodara-
391121,
Date of Sampling 26/04/2023 Sampling Location Near Main Security Gate
~~ . i Ambient Air
S le R D /2 i
ample Receipt Date 27/04/2023 Sample Description (Sampling Duration: 24 Hrs.)
: 1-1 Filter paper, exposed
Sample Analyzed and 27/04/2023 to Quantity/No. of : o
Completion Dat 01/05/202 scrubbing media, Adsorber tube
< i— i . Datples and Tedlar bag / § Nos.
Sample Collected By SGEL Team Packing/Seal Packed/Sealed
Sample ID SGEL/2023/04/345 Protocol/Purpose As per Work Order
RESULT TABLE
Permissible
B Parameters Unit Results Linttf m ey Test Method
No. - NAAQS (24
i Hrs. Average)
1 | Particulate Matter (PMq) pg/m? 67.96 100 IS 5182 (Part-23): 2006
2 | Particulate Matter (PM, 5) pg/m? 52.34 60 IS 5182 (Part-24): 2019
3 | Sulphur Dioxide (S0.) pg/m? 14.7 80 IS 5182 (Part-2): 2001
4 | Oxides of Nitrogen (NOy) pg/m? 21.01 80 IS 5182 (Part-6): 2006
— 5 | Ammonia (NH3) pg/m’ 7.20 400 IS 5182 (Part-25): 2018
6 | Benzene pe/m? BDL -- IS 5182: (Part 11): 2006
7 | Benzopyrene ng/m?® BDL - Using Gas Chromatography
8 | Arsenic ng/m’ BDL - Using ICP
9 | Nickel ng/m’ BDL -- IS 5182: (Part 26): 2020
10 | Lead pg /m? BDL 1.0 IS 5182: (Part 22): 2004
11 | Ozone (03) ug/m® | 15.53 180 IS 5182 (Part-9):1974
12 | Carbon Monoxide (CO) pe/m3 610 4000 IS 5182 (Part-10):1999
NOTE: BDL= Below Detection Limit
ks % 2 r“} M
( i =
ANALYZED BY HECKED BY AUTHORISED SIGNATORY

Lab : 209, SNS Platina, Nr. Reliance Market, Opp. Shrenik Residency, Vesu, Surat-395 007
Head Off.: Shree Green Consultants, 505, SNS Platina, Vesu, Surat.
Call : +91 97129 16775, 95109 71843

Email : info@shreegreen.com/shreegreenconsultants@gmail.com Web : www.shreegreen.com
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¥ ENVIRONMENTAL LABORATORIES
- (A Shiree Green Group Companyj
A step towards Sustainable Enviromment

i " GPCB Approved Schedule-IT Environmental Auditor
QCI-NABET Accredited Environment Consultant ARL Accredited Laboratory-ISO/IEC 17025-2017
MOoEF & CC Accredited Laboratory (EPA-1986) 150 4500:2018 Certified

| Issue Date | 15/05/2023
| Report No. | SGEL/REP/2023/04/337

TEST REPORT

STACK MONITORING REPORT

Name of Client Mi/s. GEO Cleaner LLP
Address Survey No. 94, Near Old Samaliya, P.O: Pratapnagar, Tal.: Savli, Dist.: Vadodara-391121.
Sampling Date 26/04/2023 Stack attached to DG Set-125 KVA
= Sample Receipt Date 27/04/2023 Sample Description Stack gas sample
Packing/Seal Packed/Sealed Quantity/No. of Samples g:rsgb:;l;rfelglznff:‘iosed
gﬁl;lli gonn"g:f: L 27/04/2023 10 28/04/2023 | Sample Collected By SGEL Tear
Sample ID SGEL/2023/04/337 Protocol/Purpose As per Work Order
RESULT TABLE
@. Parameters Unit Results Per;;l;sistime Test Method
1 Stack Temperature E 60.0 - IS 11255 (Part 3): 2008
2 | Velocity m/s 5.89 - IS 11255 (Part 3): 2008
3 | Particulate Matter (PM) mg/Nm? 12.5 150 IS 11255 (Part 1): 1985
4 | Sulphur Dioxide (SO2) ppm <5 100 IS 11255 (Part2): 1985
N 5 | Oxides of Nitrogen (NOx) ppm 255 50 IS 11255 (Part-7) 2005

% s*ﬁ/

ANALYZED BY CHECKED BY AUTHORISED SIGNATORY

Residency, Vesu, Surat-395 007
Head Off.: Shree Green Consultants, 505, SNS Platina, Vesu, Surat.
Call : +91 97129 16775, 95109 71843
Email : info@shreegreen.com/shreegreenconsultants@gmail.com Web : www.shreegreen.com

Lab : 209, SNS Platina, Nr. Reliance Market, Opp. Shrenik
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Q Shree
: | € ENVIRONMENTAL LABORATORIES
GPCB Approved Schedule-I Envitonmental Auditor S (A Shree Green Group Company)

QCI-NABET Accredited Environment Consultant  napy. Accredited Laboratory-ISO/IEC 17025-2017 X
MOoEF & CC Accredited Laboratory (EPA-1986) 150 4500:2018 Certified Astep towards Sustainable Environment

Issue Date 15/05/2023
Report No. SGEL/REP/2023/04/338

TEST REPORT

STACK MONITORING REPORT

Name of Client M/s. GEO Cleaner LLP
Address Survey No. 94, Near Old Samaliya, P.O: Pratapnagar, Tal.: Savli, Dist.: Vadodara-391121.
~ Sampling Date 26/04/2023 Stack attached to Vent from mixing operation
Sample Receipt Date 27/04/2023 Sample Description Stack gas sample
Packing/Seal Packed/Sealed Quantity/No. of Samples | ! ﬁé&ﬂgiﬂa%:ﬁfgwed
gﬁ‘;ﬁﬁfg’:ﬁ: A 70412023 to 28/04/2023 Sample Collected By | SGEL Team
Sample ID SGEL/2023/04/338 Protocol/Purpose As per Work Order
Details of Stack
Stack Height (m) 12.0 APCM Activated Carbon Filter
RESULT TABLE
i:'. Parameters Unit Results Per[l;::']s}s;ible Test Method
I | Particulate Matter (PM) mg/Nm? <10 150 IS 11255 (Part — 1): 1985 Reaffirmed 2019
™ 2 | Sulphur Dioxide (SO,) ppm <5.0 100 IS 11255 (Part — 2): 1985 Reaffirmed 2019
3 | Oxides of Nitrogen (NO,) | ppm 17.5 50 IS 11255 (Part — 7): 2000 Reaffirmed 2017

ANALYZED BY CHECKED BY AUTHORISED SIGNATORY

Lab : 209, SNS Platina, Nr. Reliance Market, Opp. Shrenik Residency, Vesu, Surat-395 007
Head Off.: Shree Green Consultants, 505, SNS Platina, Vesu, Surat,
Call : +91 97129 16775, 95109 71843
Email : info@shreegreen.con'l/shreegreenconsultants@gmail.com Web : www.shreegreen.com
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&7 NIRONMENTAL LABORA
GPCB Approved Schedule-II Environmental Audi o TORIES
QCI-NABET Accredited Environment Consultant NABL Am;f’f;ed Laboraiory—ISO ,ECE{‘S?,IZS_';%‘I‘? - (A Shree Green Group Company}
MoEF & CC Accredited Laboratory (EPA-1986)  1g() 4500:2018 Certified A step towards Sustainable Enyironment

[ Issue Date | 15/05/2023
Report No. | SGEL/REP/2023/04/343 |

TEST REPORT
AMBIENT NOISE LEVEL MON ITORING REPORT
e y
Name of Client M/s. GEO Cleaner LLP
Address Survey No. 94, Near Old Samaliva, P.O: Pratapnagar, Tal.: Savli, Dist.: Vadodara-391121.
~
Monitoring Date 26/04/2023 Monitoring Location As per Table
Il‘)d':s::r:;:n o Ambient Noise Level Monitoring Done By SGEL Team
Protocol/Purpose As per Work Order
Sample ID SGEL/2023/04/343 IS 9989-1981 (Reaffirmed Year:
Reference Method 2020) (Sound Level Meter)
r Results
Sr. - . : Ambient Noise Level
No. Monitoring Location Unit (Day Time)
Min. Max.
I | Near Security Gate dB(A) 64.9 67.1
2 | Near Plant Area dB(A) 70.3 72.6
3 | Near Solid Process Area dB(A) 71.2 73.2
™ 4 | Near ETP Area dB(A) 58.7 61.8
5 | Near Liquid Process Area dB(A) 67.1 69.2
Permissible Limit as per CPCB For <5
Industrial Area uBA)

Note: Day Time: 6:00 am to 10:00 pm, Night Time: 10:00 pm to 6:00 am

REPARED BY CHECKED BY AUTHORISED SIGNATORY

Lab : 209, SNS Platina, Nr. Reliance Market, Opp. Shrenik Residency, Vesu, Surat-395 007
Head Off.: Shree Green Consultants, 505, SNS Platina, Vesu, Surat.
Call : +91 97129 16775, 95109 71843
Email : info@shreegreen.com/shreegreenconsultants@gmail.com Web : www.shreegreen.com
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W GECB Approved Schedule-II Environmental Auditor @ ENVIRONMENTAL LABORATORIES
QCINABET Accredited Bavironment Consultant  yiqar A7 0reL, Laboratory-ISO/IEC 17025-2017 (A Shree Green Group Company)
MOEF & CC Accredited Laboratory (EPA-1986) 180 4300201 Certified A step towards Sustainable Exvironment

Issue Date |15/05/202; i ol e
Report No. | SGEL/REP/2023/04/335 |

TEST REPORT
WASTE WATER SAMPLE ANALYSIS REPORT
——==—— o oAV LE ANALYSIS REPORT
@lme of Client / Industry M/s. GEO Cleaner LLP
Address Survey No. 94, Near Old Samaliya, P.O: Pratapnagar, Tal.: Savli, Dist.: Vadodara-391121,
Sampling Date 26/04/2023 Sampling Point ETP Inlet
Sample Receipt Date 27/04/2023 Sample Description Raw Effluent
Sample Analyzed and 2
Completion Date 27/04/2023 to 01/05/2023 Mode of Sampling Grab
Quantity/No. of Samples 2L+2L/ 2 Nos. Sample Collected By SGEL Team
Packing/Seal Packed/Sealed
™ Protocol/ Purpose As per Work Order
| Sample ID SGEL/2023/04/335 ]
RESULT TABLE
Sr. .
No Parameters Unit Results Test Method
1 | pHat25°C pH Unit 7.07 IS 3025 (Part 11):2022
APHA 23" Edition, 2017, Part-2000
2 £ 2 2
Temperature °C 33.0 Section:2550 B
: APHA 23" Edition, 2017 Part-2000
3 ©, A {] ] )
Total Suspended Solids (TSS) at 105 °C mg/L 90.8 Section: 2540 D
; : APHA 23" Edition, 2017 Part-2000
4 ° /L 3880 . §Hy b
Total Dissolved Solids (TDS) at 180 °C mg Section:2540 C
3 | Chemical Oxygen Demand (COD) — 1365 ;%13%25 (Part 58): 2006 (Reaffirmed Year:
6 | Biochemical Oxygen mg/L -—" IS 3025 (Part 44):1993 (Reaffirmed Year- j
Demand (BOD) (3 days at 27°C) 2019)
IS 3025 (Part 34):1988 (Reaffirmed Y :
7 | Ammonical Nitrogen (as N) mg/L 56.84 1% ( 1288 (Reatinmiis Vo
™ I8 3025 (Part 32):1988 (Reaffirmed Y. i
8 Chlorides (as CI) mg/L 931 2019) ( ) (Reaffirmed Year
APHA 23rd Edition, 2017, Part-4000
o -2 > 3 L]
9 | Sulphate (as S04?) el 8 | Sechions 4501 SiE,
APHA 23" Edition, 2017, Part-4000
2- 9 L 2
10°| Phosphate (as POy) mg/L - Section:4500 P D
APHA 23" Edition. 2017. Part-3000,
I1 | Hexavalent Chromium (as Cr+6) mg/L <0.025 Section: 3500 Cr+, B
Pt.CO 200 APHA 23" Edition, 2017, Part-2000,
12 | Color Scale Section: 2120 C
64 APHA 23rd Edition, 2017, Part-2000,
13 | Conductivity mS/em s Section: 2510 B

< ] (JX 9
ANALYZED BY CHECKED BY AUTHORISED SIGNATORY

Lab : 209, SNS Platina, Nr. Reliance Market, Opp. Shrenik Residency, Vesu, Surat-395 007
Head Off.: Shree Green Consultants, 505, SNS Platina, Vesu, Surat.
Call : +91 97129 16775, 95109 71843
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GPCB Approved Schedule-II Environmental Auditor /‘ ENVIRONMENTAL LABURATBH{ES
NABL Accredited Laboratory-ISO/IEC 17025-2017 {A Shree Green Group Company)

180 4500:2018 Certified Astep towards Sustainable Environment

QCI-NABET Accredited Environment Consultant
MOoEF & CC Accredited Laboratory (EPA-1986)

Issue Date | 15/05/2023
Report No. | SGEL/REP/2023/04/336

TEST REPORT
WASTE WATER SAMPLE ANALYSIS REPORT
Name of Client / Industry M/s. GEO Cleaner LLP .
Address Survey No. 94, Near Old Samaliya, P.O: Pratapnagar, Tal.: Savli, Dist.: Vadodara-391121.
Sampling Date 26/04/2023 Sampling Point ETP Outlet
Sample Receipt Date 27/04/2023 Sample Description Treated Effluent
Sample Analyzed and ;
Completion Date 27/04/2023 to 01/05/2023 Mode of Sampling Grab
Quantity/No. of Samples 2L+2L/ 2 Nos. Sample Collected By SGEL Team
Packing/Seal Packed/Sealed
A~ I/ P
Sample ID SGEL/2023/04/336 Protocol/ Purpose As per Work Order
RESULT TABLE
Sr. :
No Parameters Unit Results Test Method
1 | pHat25°C pH Unit 7.05 IS 3025 (Part 11):2022
2 | Temperature C 34.0 APHA 23" Edition, 2017, Part-2000, Section:2550 B
3 | Total Suspended Solids (TSS) at 105 °C mg/L 13.3 APHA 23" Edition, 2017, Part-2000, Section; 2540 D
4 | Total Dissolved Solids (TDS) at 180 °C mg/L 4368 APHA 23" Edition, 2017, Part-2000, Section:2540 C
5 | Chemical Oxygen Demand (COD) mg/L 241 I8 3025 (Part 58): 2006 (Reaffirmed Year: 2017)
Biochemical Oxygen Demand (BOD) 3 .
6 (3 days at 27°C) mg/L 529 IS 3025 (Part 44):1993 (Reaffirmed Year: 2019)
7 | Ammonical Nitrogen (as N) mg/L 33.3 IS 3025 (Part 34):1988 (Reaffirmed Year: 2019)
8 | Chlorides (as CI) mg/L 318 IS 3025 (Part 32):1988 (Reaffirmed Year: 2019)
APHA 23" Edition, 2017, Part-4000
2 £l s k]
9 | Sulphate (as SO4%) L 986 | Section: 4500, SO42 E.
10 | Phosphate (as POa) mg/L 0.91 APHA 23" Edition, 2017, Part-4000, Section:4500 P D
APHA 23" Edition, 2017, Part-3000, Section: 3500
m 11 | Hexavalent Chromium (as Cr+6) mg/L NIL Cr+.B
Pt.CO I G
12 | Color Soale 80.0 APHA 23" Edition, 2017, Part-2000, Section: 2120 C
13 | Total Hardness mg/L 1160 APHA 23" Edition, 2017, Part-2000, Section:2340 C
APHA 23" Edition, 2017, Part-3000, Section:3500, Ca
14 | Calcium mg/L 801.6 a
APHA 23 Edition, 2017, Part-3000, Scction:3500, Mg
15 | Magnesium mg/L 184.7 B
16 | Total Alkalinity mg/L 420 IS 3025 (Part 23):1986 (Reaffirmed Year: 2019)
17 | Conductivity mS/cm 8.34 APHA 23rd Edition, 2017, Part-2000, Section: 2510 B
s e =5
Y ‘ Al
ANALYZED BY CHECKED BY AUTHORISED SIGNATORY

I.ab 209 SNS Platina, Nr. Reliance Market, Opp Shrenik Resadency, Vesu, Surat-395 007
Head Off.: Shree Green Consultants, 505, SNS Platina, Vesu, Surat.
Call : +91 97129 16775, 95109 71843
Email : info@shreegreen.com/shreegreenconsultants@gmail.com Web : www.shreegreen.com
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& Hﬁ ENUIHDNMENTM. LABORATORIES

GPCB Approved Schedule-IT Environmental Auditor <%
QCHNABET Accredited Environment Consultant  NABL Accredited Laborarory-ISO/IEC 13025 291 (A Shree Green Group Company)
MoEF & CC Accredited Laboratory (EPA-1986) IS0 43003018 Gurtips Astep towards ke Envirorment

Page 1 of 2
Issue Date: 15/05/2023

FORM NO. 37

(Prescribed under Rule 12-B)
Register containing particulars of monitoring of working environment required under
Section 7-A (a) (e).

~ 1. Name of the Industry :  M/s. GEO Cleaner LLP

Survey No. 94, Near Old Samaliya,
P.O.: Pratapnagar, Tal.: Savli,
Dist.: Vadodara 391121.

2. Name of the Department / Plant : Plant Area

3. Raw materials, by-products and ¢ Raw Material: --
finished products involving in the By-Product: --
Process. Finished Product: None

4. Particulars of sampling :  HF, Chlorine, Hydrogen Sulphide
(Contaminant)

—~ Sampling Date : 26/04/2023

Duration of Sampling ¢ 15 Minutes.
Monitoring Done By :  SGEL Team
Sample ID ¢ SGEL/2023/04/344

Lab : 209, SNS Platina, Nr. Reliance Market, Opp. Shrenik Residency, Vesu, Surat-395 007
Head Off.: Shree Green Consultants, 505, SNS Platina, Vesu, Surat.
Call : +91 97129 16775, 95109 71843
Email : info@shreegreen.com/shreegreenconsultants@gmail.com Web : www.shreegreen.com
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QCI-NABET Accredited Environment Consultant
MOoEF & CC Accredited Laboratory (EPA-1986) IS0 4500:2018 Certified

GPCB Approved Schedule-Il Environmental Auditor .
NABL Accredited Laboratory-ISO/IEC 17025.2017 (A Shre Green Group Company)

/S greon

> 4 ENVIRONMENTAL LABORATORIES

Asicp towards Sustainable Emironnent

Page 1 of 2
Issue Date: 15/05/2023

FORM NO. 37

(Prescribed under Rule 12-B)
Register containing particulars of monitoring of werking envirenment reguired under
Section 7-A (a) (e).

P

1.  Name of the Industry

2. Name of the Department / Plant

3. Raw materials, by-products and
finished products involving in the
Process.

4. Particulars of sampling

™\

(Contaminant)
Sampling Date
Duration of Sampling

Monitoring Done By

Sample ID

M/s. GEO Cleaner LLP

Survey No. 94, Near Old Samaliya,
P.O.: Pratapnagar, Tal.: Savli,
Dist.: Vadodara 391121.

Plant Area
Raw Material; --
By-Product: --

Finished Product: None

VOC (Volatile Organic Carbon), Butane

26/04/2023

08 Hrs.

SGEL Team

SGEL/2023/04/344

Lab : 209, SNS Platina, Nr. Reliance Market, Opp Shrenik Resndency, Vesu, Surat- 395 007
Head Off.: Shree Green Consultants, 505, SNS Platina, Vesu, Surat.
Call : +91 97129 16775, 95109 71843
Email : info@shreegreen.com/shreegreenconsultants@gmail.com Web : www.shreegreen.com
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